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NTRAL AflMINISTRATIV TRIØJ'LL V 

WWAHAT I BENCi. 	 V  

V 	 •ORDER &HET 

gnal Application 	
. 	

V 	

V 

• 	ise.Petition No.' 	 V  

Contempt Petition No,_  

V 	

Review.pplication No. 

	

Applicant(S) 	 - - 	- 

• 	'1ospondant(S): - 

V 	
V 

 

Adv.ocate for the App1icant(S):-V' . 

• Advoc3tp for theospondant(S) :.gi' e._5- 

	

ote oftheRgistry 	l)te j 	Order of the Triba1 - 

	

119 .9.05 	 Heard Mr pmBhowrnik, learned 

1 counsel for the applicant and MisS 
is fiied1. 	. 
denos 	VV1 	 , 	• 	 U .Dat, learned Add 1 .0 .G • S.0 for the 

No 	 respondents. 

V 	
Dated..jS..'- 	 post on 21 .9.05 for admission. 

•VV 	

Dy.Rcgistrar 	 .. 

vice-Chairman 

V 	 pg 

Jw (et 21.9.05 	 Since Ms,U.Das learned 1ddl, 

. 	
C.G.S.C* appearing for the Respon- 

• 	 dents, has raised preliminary 

- 

	

	I question regarding jurisdiction. 

Mr.P.Bhowrnjck learned counsel for 
V • 	 the applicant seeks for time 

Post the matter on 11. 11VEOS, 	V 

• 	 V 	 . 	 ,. 	 ' 	 V,ce-. tairman 
in 	V 	

V 

	

11-11'.200• 	 ., 	 Mr.P.Bhowmi'ck,Viearned.courlsel 
V 	 ' 	for the applicant and Ms.U.Das, learn- 

	

/ 	 edAddl,C.G..S.C. arepresent. 14s.U.1 

- 1submits that a written stat'nerIt Is 
being prepared and the same will be 

filed shortly. ost on 5.12.2005. 

H 
Vice-Chdjrrnan 

• 	

bb 	V 	 V 



O.A. 
249/2005 

v,. 

5.12.2005 	Mr. P. 	owLnic)ç, learned 

2 \l 6. 	 counsel for the appii' cdnt afl( Ms. 
J 	 u: lae, learned iw.ai. C.G.S.c..z for 

the respèndent3 are present. 

Mr. 	 •ciunsel •. for the 
k 

	

• 	 applicant sumits' that the respend 

ents have f11ed. their written 

statnent and therefore, the applic 

7 any wits to file reJoinder.. 

Post on 20.011.2006 1j 

I 	W 	1L14 
I 

S 	

•• •. 

rjcçian 

m 	 S  

" 	
------- 	 20.1.2e66 	?resents Hsn'le 	SriK. V. 

• 	Sachidanaridan,' 
jVo 	 Vice-Chairmairi. 

	

• 	 The issue invalvecjn thIs case is 
regularisatI.n of the pIicant who has 

-, 	 been worked in the .rderrSecurity Force 

$ Ise 1 .spita1 and acc.rding to her, she 
is a clvii servant as c.ntenplated in CCS 

	

- 	Rules.. It is ale. her case that Sri Sure.$h 
Devi has already ben regularised and she 

- ....has got discr.miatie triatment f.rn the 

	

-: 	 • °•. resp.ndents. . 
- . S 	

When the matter came ujp for hearing 
the aplioant has ofiled rej.inder. Ms. U. 
Dan, 1earrd AddL C.G.s.C* susmitted that 
she will iii. addjtjenil Written Statement. 

necessaryv Four weeks time is granted. 

1/0 	 c.nsidering the irger issue inviv- 
ed in this 	 0.A*  may be admitted. 

	

.-k 	Admit, keeping qiestien of jurisdiction 
eper. 

- 	Pest after four weeks before the 

	

A !P V 	Djvisón bench. 

-.. 	 S. 	 •...,. - 

No Vice-Chairman 

044 esp - J-ib4 A115,41 :. 
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:- 

derof . 

.8.2006, 	Learned counsel for the applicant was 

i 7(iQ 	 ' represented that he is not ready with the 

, 	 1• • 
4.cLi1)gj 714Q 	 imattere post the matter before the next 

)lb.ç 	 Division Bench. 

LC L( 

S 	

, 	 Vice-Chairman 
S 	

bb, 

	

4:; cLS JL 	 26:2.07. 	'Postthematter0fl28.27. 

-LCkj - 

{L 	 Me 	 Vice-Chairman 

228.2.07 2 	 Cn the prayer of the counsel tar the 

2 applicant post the case on 22.3.07. 

	

• 	 ': 	 S  

A- 	 Member 	 Vice-Chairman 
2pg 

• ,22.3.07. 2 	 None appears for the applicant 
' nespiteçact that many OCCaSj.Q has,en 

	

•• 'givr to e respondents tc pto 	e ACRS. 
But the reep dents has 	een produced 
the same. The unsel 	the respondents 
is directed to pr 	e the same. it it is 
not the concer 	0 ficer will be Summoned 
on the nex date *  pos the matter on 
25 .4.07 

mber 	
Vi e-Chiran 

- 	 im 	 5 

	

22.3.07 	None appears for the appiicafltk. 

• 	Let the case be 1 is ted on 2 4 • 07 
/ 

Member 	 Vice-Chairman 
/ 

Im 

p 	 r- 



O.A.249/05 

05.05.2008 	This motter stands adjourned to 

28.05.2008 for heoring 	 ... 

9 	 . 	
Khushiram) 

	

. 	 . 	., 	 Member (A) 
/bb/ 

4 CA
Qd  

	

28.05.2008 	l'ione for the ApplicantMr.G.Baishya, 

learned Sr. Standing counsel appearing for,  

the Respondents is present. 

• 	 Call this matter on 17.06.2008. 	- 
DO 1kot14 

b" C2'? 
Khushixam) 
Member(A) 

Im 

17.06.2008 	None appears for the Applicdnt not the 

Applicant is pres&f.. Mr.G.Baishya, learned Sr. 
--- 	b 	' 	 Standihg counsel for the Union o 	if Inda, seeks 

an adjournment of the hearing of this case. 

Call thf matter on 23.07.2008 for heanng. 

	

1 	
Send copies of this order to the Applicant 

	

O'ct 	- // / o 	/ 	 and the Respondents; who should come ready 

to parlicipate in the hearing on the next date. 

Q,v ct FO  1t 
(Khushiram) 	 (M.R.Mohanty) 

/ - 

	

	 Member (A) 	 'vice-Chairman 
/bb/ 

:u 	

appearin, 	:L :: 
G. Baishya, 1arned Sr. C' traI Gov rnment 

Standing Co\nsel appering fo\ th 
Respondent/Deartaient is aIsent. 

Call this mter on 09\9.2008 r 

hearing. 	 .. 

LO 	 •. 	 __ 
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23082008 	Mr P. 8howrnick, Jearned Coir 

appearing for the Applicant is present. Mr 

G. Baishya learned Sr. Central Government 

Standing Counsel appearing for the 

Respondent/Deparlirent is absent. 

Call this matter on 09.09.2008 for 

 

o92O?. 

bearing. 

(Khushiram) 	(M.R. Mohanty 
Member (A) 	Vice-Chairman 

nkm 

09.09.2008 	Counsel for the Applicant is not: 

tAJL C:Ct' 	• 	?etc4 
	 present. Mr. U. 8aishva. learned Sr .Standing 

counsel apparing for the Nespondents is 

11
Call this matter on 05.11.2008. 

11-09 

Memher(A) 
Im 

05.11.2008 	Heard Mr. P. Bhowmick, learned 

counsel appearing for the Applicant and 

Mi-. G. Baisliva, learned Sr. Standing Counsel 

representing the Respondents. 

This O. A. was admitted on 28 1h 

January, 2006. 

During peudency of this case, 

Annexure- 13 dated 	13.06.2006 and 

Aimexure- 14 dated 29.09.2007, were issued 

by the Respondents and by filing the 

M.P.No. 135 of 08 the Applicant intends to 

•  bring those developments on reconi; by way 

of amending of the Original Application 

No.249 of 2005. 

Contd/ - 
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• 	 H 
Contd/- 

05.11.2008 

• 	(4) Applicant intends to bring new 

paragraphs 4.11 and 5.5 in the O.A. He also 

intends to substitute existing Paragraphs 6 

and 8 of the Original Application by new 

Paragraph 6 and 8. He intends to Ann.exure-2 

new ilocuments as Annexures.- [3 and 14 to 

the Original Application. 

While granting liberty to the 

Respondents to file their additional written 

statement to the new paragraphs (now sought 

to be incorporated by way of anlendment of 

O.A.); the prayer to amend the Original 

application is hereby allowed. Accoidinglv. 

the M.P. No.135 of 08 is hemby disposed of 

Mr. P. Bhowmick, learned counsel 

	

Koo 	 appeaiihg for the Applicant undertakes, to file 

amended O.A. by 141h November 2008. He 

	

c 	 . . also undertakes to supply seven extra copies 

of the amended O.A. to Mr.G. Baishva., 

learned Sr. Standing Counsel representing the 
17 	

Respondents by 14th November, 2008. 

	

CAa.0#4 	
. 	 7. 	Mr.G.Baishya learned Sr. Standing 

C4-T. 	 Counsel intends to file additional wiitten 

	

C. c. 	ce..  

statement (to be amended O.A,) by 15th 

December2008. 

Call this matter on lSth December 2005 

I t . 	 awaiting additional written statement from 

the Respondents. 

Send copies of this order to the 
JOOA  

Respondents in the address given in the O.A 

and free copies of this order be supplied to 

the le ied counsel appearing for 1)0th the 
partie H  

Member(A 	 an 
Vice (Jiainn.an 

	

I- 	- 
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15.12.2008 	Mr. P. Bhowmick, learned counset 

appearing for the Applicant and Mr. G. 

Baishya, learned Sr. Standing Counsel 

appearing for the Respondents are present. 

Call this matter on 03.02.2009. 

- 	s 

I_ 

• /lm/ 

I. 
(S.N.Shukla) 
Member (A 

k 

h "b- 	QJit 

gcg log 

t,5O 

-Z 
, 1 

q- 
lin 

03.02.2009 	Call this matter on 20.03.2009 for hearing 

before the Division Bench. 

(M.R.Mohanty) 
Vice-Chairman 

/bb/ 

20.03.2009 	None for the Applicant. Mr.G.Baishya, 

learned Sr.C.G.S.C. for the Respondent' 

Adjourned to be taken up on 29.04.009. 

(A.K.Gaur) 
Member (J) 

/bb/ 

29.04.2009 	Call this matter on16.06. 2009 for 

heaiing. 

(M. R. Mohan.tv) 
Vice-Chairman 

¼ 
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IL12.06.2009 	Call 	this 	matter 	11 

/ 	 02 08 2009 for hearing 

	

(M.R.Mohanty). - 	 -. 

Vice- hainnan 
d Ii 

03.08.2009 	On the prayer of Mr. 

P.Bhowmick, learned counsel for the 

Applicant, call this matter on.7th  

September, 2009. 

(M.R.Mohaa) 
MembeiA) 	Vice-Chinaii _ 	- 

/lm/ 

03.09.2009 	 On the prayer of Mr.P.Bhowmick, 

learned csel appearing for the Applicant 

and Ms. U.Das, learned AddI. StaridiñT 

counsel,, call this matter on 22.10.2009 for 

hear1nd 

(M.K.naturvedi) 	 (M.R.Mohanty) 

Member (A) 	 Vice-Chairman 

/bb/ 

22.10.2009 	Heard learned counsel for both sides. 

' 	 Hearing concluded. Judgment reserved. 

. 	 r 

(Mada aturvedi) 	(MukeshKumar Gupta) 
ember (A) 	 Member (J) 

09 

Wzfr Lt 27.10.2009 

16  ( (09 	
2>- CiAA 

F 

6 j.kCAAA"  r 

ScJ— U 	 /bb/ 
CO 
	 (Madan tr~r  Chaturvedi) (Mukesh I' mar Gupta) 

Merpk'er (A) 	 MembeT (J) 

Judgment pronounced in open coud. 

The O.A. is dismissed in the terms of the 

order passed separately. I 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A.No. 249 of2005 
Dated 27.10.2009 

Miss H.L. Thumpi Anal 	.. 	 Applicant 

By Advocate Mr. P. Bhowmick 

Versus 

Union of India & others 	 Respondents 

By Advocate Ms. Usha Das, Addi. C.G.S.C. 

Present: The Hon'ble Mr. Mukesh Kumar Gupta, Member(J) 
The Hon'ble Mr. Madan Kumar Chaturvedi, Member(A) 

I. 	Whether reporters of local newspapers may be 
allowed to see the Judgment? 

Whether to be referred to the Reporter 
or not? 

Whethertheir Lordships wish toseethe 
fair copy of the judgment? 

Whether to be forwarded to 
other Benches? 

s1No 	I  

Ys/No 

ps/No 

Member(J) 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O . A. No. 249 of 2005 

Guwahati, this the 27th day of October, 2009 

The Hon'ble Mr. Mukesh Kumar Gupta, Judicial Member 
The Hon'ble Mr. Madan Kumar Chaturvedi, Administrative Member 

Miss H.L. Thunipi Anal, 
DIo Late Sh. Hulang Mono Anal, 
Resident of Viii. Berukhudam, 
P.O. Sungu, Dist. Chandel, 
Manipur. 

Applicant 
By Advocate Mr. P. Bhowmick 

Versus 

Union of India, 
Represented by the Secretary, 
Ministry of Home Affairs, 
New DeLhi- 110 001 

The Director General 
Border Security Force, 
Block No.10, Lodhi Road, 
New Delhi- 110 003 

The Inspector General, 
Border Security Force, 
Tripura, Cachar & Mizoram, 
Frontier Headquarters, 
Shillong-6, Meghalaya 

The Director (Medical), 
Border Security Force, 
Block No.10, Lodhi Road, 
NewDelhi-110003 

The Assistant Director (Medical), 
Border Security Force, 
Salbagan, Agartala- 799 012 

The Assistant Director (Welfare), 
Frontier Headquarter, 
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Border Security Force, 
Block No.10, Lodhi Road, 
New Delhi- 110003 	

Respondents 
By Advocate Ms. Usha Das, Addl.C.G. S.C. 

ORDER 
O.A.No. 249 of 2005 

MUKESH KUMAR GUPTAMEMBER(F):- 

In this O.k. filed under Section 19 of the kT. Act, 1985 as 

amended, Applicant challenges validity of order dated 13 th  June, 2006 

(A-12) as well as order dated 28129th  September, 2007 (A43) whereby 

she was appointed as Midwife on a consolidated salary on purely 

temporary and contract basis. She also seeks a direction to the 

Respondents to reinstate her in the post of Auxiliary Nurse Midwife 

and regularize her services with effect from 26 th  September, 1997, 

i.e. the date of her initial joining with all consequential benefits. 

2. 	The facts, as stated, are that pursuant to her application dated 

07.06.1997 and consequent upon interview, she was appointed as 

Auxiliary Nurse Midwife vide letter dated 26th  September, 1997 on 

terms and conditions prescribed therein, namely, that her service will 

be temporary, which can be terminated without assigsiing any reasons 

before expiry of term of contractual period. Initially, she was posted 

at Pallel in the State of Manipur with 55th Battalion BSF, and, later, 

in July 2000, she was again transferred to 37th Battalion, BSF and, 

thereafter, she was transferred to Frontier Headquarter at Shalbagan, 

Agartala. She had served as Civilian staff. On 17th  March, 2005, 

she made a representation seeking regularization. She also belongs to 
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S.T. Community. In response to her representation, she was informed 

that her case for regularization had been considered, and since there 

were only two sanctioned non-combatised post of AYA/ANM, which 

were duly filled, there was no scope for her regularization. In 

response thereto, she made further representation and conveyed that 

one Suresh Devi has been transferred to Delhi, and vacancy is 

available. Despite serving with sincerity, honesty and with utmost 

dedication, instead of regularizing her, the Respondents have 

discontinued her services. Prior to it vide impugned communications 

dated 13 th  June, 2006 as well 
as 28129th September, 2007, they 

changed her status from "temporaiy" to "contractual appointment" 

and was paid consolidated amount, instead of pay-scale, in which she 

was appointed, namely, Rs. 800-25-1200/-. 

3. 	Shri P. Bhowmick, learned Counsel appearing for the Applicant 

vehemently raised the following contentions:- 

(i) That she was not in affordable bargaining position. Her 

terms and conditions of service were varied to her prejudice, which is 

totally illegal and arbitrary besides unjust in law. When she joined the 

Respondents, she was within age-limit and now has become over-age. 

For regularization of her services, the Respondents have exploited her 

and did not act as a model employer. It was totally unfair on their part 

to refuse regularization on specious plea. It is well settled that for 

any reason, ad hoc or temporary employee continuing for a long 

period must be considered for regulanzation. She was fully eligible 

from all angle. 
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(ii) As the Respondents have constructed a new Base Hospital 

at Shalbagan, Tripura, there would be enough number of vacant posts 

of ANM against which her services can be regularized. Respondents' 

action in not regularizing her services is illegal, arbitrary and 

violative of Article 14 of the Constitution of India. Similarly situated 

official, namely, Smt. Suresh Devi, who was also paid out of Special 

Relief Fund, has been regularized ignoring her, which is ex-facie 

violative of Article 14 of the Constitution of India. Strong reliance 

has been placed on AIR 2008 SC 336, BCPP Mazdoor Sangh v. 

N.T.P.C., particularly para 29 to contend that the Government or its 

instrumentality cannot alter the conditions of service of its employees 

and any such alteration causing prejudice cannot be effected without 

affording opportunity of pre-decisionai hearing to employees and such 

would amount to arbitrary and violative of Article 14. Learned 

Counsel also contended that the Respondents have violated their own 

rule/standard of procedure (hereinafter referred as 'SOP') devised and 

issued on 01.1 0.2007(Annexure-I). Our attention has been drawn to 

clause 4 of said SOP which provides that such instructions shall have 

no bearing on the pay scales of existing staff appointed out of private 

fund and shall continue to be governed by the existing instructions till 

their contract/service expires or they opt for this contract on their own. 

It was emphasized that said para 4 is a Saving Clause and the 

Respondents vide reply/ para 16 have stated that due to introduction 

of newly framed SOP, her services have been terminated. Her nature 

appointment was change4 from temporary to contractual. It was 
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emphasized 	that such action was preposterous. Reliance was 

placed on 1990 Supplementary SCC 191, MMR Khan & Ors. Vs. 

Union of India & others. Rule 2(d) of the SRF Rules, 1998 was also 

relied upon to contend that person who have been paid from private 

funds of BSF forms part of the 'member' of the Force. - 

(iii) The Applicant has become over-age and the Respondents 

have refused to regularize her service. The Respondents' action is 

totally abject and in violation of the principles of natural justice. This 

should shock the conscience of the Tribunal and necessary directions 

be issued to the Respondents to regularize her service. 

(iv) No notice has been issued or served prior to her 

termination/disengagement. This shows that the Respondents' action is 

illegal, unjust and arbitrary. 

4. 	By filing written statement, the Respondents have pointed out 

that she was appointed temporarily out of Special Relief Fund. Special 

Relief Fund is a purely private fund,, which is run with own resources 

of the Department and it has no connection with the Government 

service. The source of income was also detailed vide reply para 3. 

On merit, it was stated that her request for regularization as ANM 

was rejected vide communication dated 30th May, 2005 as only two 

non-combatized post of Aaya have been sanctioned, which have 

already been filled. She should apply for said post as and when the 

vacancies against said post is advertised. There is no vacancy of 

ANM at present. Her temporary contractual appointment order was 

issued for a period of one year from 5th April, 2007 to 4 "  April, 2009 



vide communication dated 28129th September, 2007, has ended 

automatically based on latest SOP. Furthermore, a request for 

continuation of temporary appointment cannot be considered as new 

SOP provides guidelines and source of appointment;, as detailed vide 

para 6 therein. Even the authority to appoint such candidate, the 

period for which they can be appointed has also been detailed vide paras 

7 and 8 therein. Applicant does not fall within the parameters 

prescribed therein, emphasized Ms. Usha Das, learned Addi. Standing 

Counsel appearing for the Respondents. Placing strong reliance on 

(2006) 4 SCC 1, Secretary, State of Karnataka v. Uma Devi, it was 

emphasized that she has no legal right of regularisaton. The regular 

appointment can be made only in terms of recruitment rules and not 

otherwise. Furthermore, regularisation can be made only where 

appointment is irregular and not illegal and persons are qualified for 

regularization against sanctioned posts. Learned Counsel further 

emphasized that the Respondents have no requirement for 

Applicant's service, and therefore no direction can be issued by the 

Tribunal, as prayed for. 

We have heard learned Counsel for the parties, perused the 

pleadings and other materials placed on record, besides judgments 

cited by both sides as noticed hereinabove. 

The only question which falls for consideration in this case is 

whether the Applicant has any legal and vested right of regularization. 

On examination of facts, as noticed hereinabove, we observe that it is 

not in dispute that the she was appointed temporarily on ad hoc basis, 
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but later the nature of appointment has been changed to ccmtractual 

vide order dated 13 th  June, 2006. A bare perusal of said order would 

reveal that she was appointed on a consolidated 'salary for a period of 

one year on the terms prescribed therein, which included that her 

services can be terminated without assigning any reasons before 

expiry of the terms of contractual period and the same would not confer 

any right on her to claim for regularization. Her service was further 

extended for a period of one year vide order dated 28129th September, 

2007 with effect from 05.04.2007 to 4.04.2008. Said terms and 

conditions had not been challenged immediately and rather the same 

were accepted without any demur. It is only on expiry of said 

contractual period, said orders came to be challenged by amending 

present O.A. and, that too, when she was disengaged. We may also 

note that the Respondents' specific case is that there exists no post of 

ANM against which she can be regularized. Two sanctioned posts in 

the said cadre have already been filled and thus there is no further 

scope for her continuing as well as regularization. It is well settled law 

that a Court can direct for regularization only when there exists a 

clear vacancy and not otherwise. Neither post exists nor there is a 

requirement to engage her. So how she could be engaged and 

continued? We may also observe that Applicant has no legal and 

vested right seeking regulariation. Her appointment was temporary 

and later contractual. An employee has no right either continuing in 

service where there is no requirement. Furthermore, the Respondents 

have framed SOP for appointment out of BSF private fund, as 

I 
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Annexure-J known as 'SOP FOR APPOINTh4ENT OUT OF BSF 

PRIVATE FUNDS AT FHQIFIELD FORMATIONS ON 

CONTRACTUAL BASIS'. Said guidelines and instructions which are 

very comprehensive have not been challenged in present O.A. On 

examination of said policy, we note that even the period of contractual 

appointment has been prescribed i.e. maximum three years except in 

exceptional cases where approval of DG, BSF is mandatory. 

Furthermore, clause 4 of said guidelines, which is a Saving Clause, 

prescribes that said: "instructions shall have no bearing on pay scales 

of existing staff appointed out of private funds" As such said clause 

do not have any relation either with the terms and conditions of 

appointment or nature of service either temporary or contractual. We 

may also note that her appointment as contractual was changed much 

prior to formulation of said policy, which was issued on 01.10.2007. 

Furthermore, para 6 thereof clearly stipulates " Source of 

Appointment" and the order of priority for such appointment is also• 

detailed therein. Applicant's case does not fall within the conditions 

and parameters prescribes therein. Examining the present case from 

this angle also we also observe that she did not satisfy the 

instructions and guidelines prescribed by the Respondents. Taking a 

cumulative view of the matter, we have no hesitation to conclude that 

she has no legal and vested right either for continuing in service, as 

temporary or on contractual basis as well as to seek regularization. The 
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Respondents have committed no illegality warranting any judicial 

interference by this Tribunal. 

7. 	OA, which lacks merit is ismissed. No costs. 

(MADAN4 CHATI5RVEDI) ( 	SH KUMAR. TA) 
MEMBR(A) 	 MEMBER(J) 

cm 
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TIVE TRIBUNAL 

6JWAHATI BENCH 

- 

Qiss H.L. Thumpi Anal 

.Applicant 

-YS- 

Union of India & Ors. 

. . . .... .Respandents. 

SYNOPSIS AND LAST OF DATES 

7/06/97 	 Applicant applies for appointment 

as Auxiliary Nurse Midwife 

(for short APIr). 

26/09/97 	 : 	Persuant to interview held the 

applicant appointed as 1*PJ and 

posted at Paliel, Manipur with the 

55 Battalion 8SF. 

Juiy, 2000 	 Applicant transferred to 37 Batta- 

lion, 8SF. 

November. 2003 : 	Applicant transferred to Frontier 

H.Q. 8SF at Shalbagan, Tripura.. 

17/03/2005 	 Representation made by the applic- 

ant to Respondent No. 3 praying for 

reqularisation which was duly 

recommended by the competent author 

i ty. 

/-/, L. 7rni,2; L-e 
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1/08/05 	 Representation made by the applic- 

ant to the respondent fllo. 3 prayiin 

for regularisation of her service 

in view of availability of post of 

ANM at Base Hospital, Kadamtoia. 

20/7/99 q  22/11/03 : Certificates issued by the cmpet- 

31/3/2005 	 ent authority appreciating the 

service of the applicant. 

* * * x 	"- 

c- 

, 
L 

F' 
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T'Jt 
IN THE CENTRAR ADI1I,NISTRATiVE RIBt1AL: GUWAHATI EENCH 

( An application undF 	fi15n 19 of theCentrai Administrative 

Trithtuurai Art.!, 1985. 	- 

Title of the Case 	: O.A. NO. 4 	OF 2005 

Miss H.L. Thumpi Anal 	 ....Applicant. 

-RSUS- 

Unjn of India & Ors.. 	 .....Respondents. 

INDEX 

Si. No. 	Particulars 	 qJ4p 

 Application .. 	j 

 Verification .... 
S. Annexure - 1 .... 	U 
4 Annexure - 2 .... 
5. Annexure - 3 •.. 

Annexure - 4 ....  
 Annexure - S .... 	Ic 
 Annexure - 6 ... 
 Annexure - 7 .... 
 Annexure- 	8 
 Annexure- 	9 
 Annexure- 10 

.... 
 Annexure- 11 22. 

For use in Tribwais Office 

Reqistration NO. 

Date of Filing. 
• 	 I 
• 	 I 

I 	 I 
I 	 I 

I 	 I 
- 	 - 	I 

Contd .... p/ 

r4 



ORIGINAL APPLICATION NO. a U 9 

TN THE cEN1R.. ADPIINISTRATIVE TRIBJWt: 6LVM1ATI BEMH 

PUss H.L. Thumpi Anal, 

D/a Late Sb. Hulang Iono Anal, 

Anxillar-y Nurse Midwife, 

Frontier Hospital, 

Border Security Force, 

Shalbaqan, Agartala. 

- - .Applicant... 

- - AP - - 

1. Lfricwi of India, 

Represented by the Secretary, 

Ministry of Home Affairs, 

New Delhi. 

2.. The Director General, 

Border Security Force, 

Block No.10, Ladhi Road, 

New Delhi-110003. 

3... The Inspector Senerai, 

Border Security Force, 

Tripura, Cachar-  & Plizoram 

11 

4. The Director (Medical), 

Border Security Force, 

Block No. 10,Lodhi Road, 

New Delhi-110003. 

b71L 7lfl/) AL4 
Contd. 
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The Assistant Director (Pledical), 

Border Security Force, 

Shalbagan, Acjartala, 

Block No. 10, Ldhi Road, 

New Delhi-110003. 

The Assistant Director (Welfare), 

Frontier Headquarter, 

Border Security Force, 

Block No. 10, Lodhi Road, 

New DelhI-110003. 

.Respondents. 

1- DETAILS OF THE APPLICATION 

This Origional Application is not directed against any 

specific order but the applicant is aggreived by the 

inaction on the part of the Respondents in regularis 

ing the services of the appi icant despite rendering 

contineous service as Awillary Nurse Midwife In the 

Border Security Force (for short 05SF) since 26/9/97 

iithaut a single days break. 

2. 	JURSDICTION OF THE TRIBUNAL: 

The appellant declars that the subject matter on 

which she seeks r-edressal is within the jurisdiction of 

this Hanble Tribunal. 

3.. 	LIMITATION- 

/IL 1  un9p/J 
Contd -. ., ..p/ 
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The applicant further declares that the application is 

within the limiatian period prescribed by Section 21 of 

the Administrative Tribunals Act, 1985. 

4 	FACTS OF TIE CASE: 

41.. 	That the applicant states that pursuant to an 

application made by her on 7/6/97 and the 	consequent 

interview held the applicant was appointed as Auxiliary 

Nurse P!idwife (for short 	ANM . vide 	letter 

No. IS/ADM/33F3/97/1607-13 dated 26/9/97 by the Deputy 

Inspector General and Principal Staff Officer, Frontier 

Head Directors, Border Security Force (for short 8SF) 

ShIlong-6, Ileghalaya.. The applicant was posted at Pallel 

in the State of Hanipur with the 55 Battalion 8SF.. 

A copy of the aforesaid letter dated 2619/97 is 

annexed herewith and marked as APLEXISE-1 - 

4.2 That the applicant was transferred to 37 Batta-

lion, 8SF in July, 2000 then in 1anipur but subsequent-

ly, the said Battalion having shifted to Telia.ura in 

Tr-ipura, the applicant had served with the said batta-

lion till November, 2003. In November, 2003, the appli 

ant was transferred to Frontier Head Quarter at Shalba-

gan, Agartala and since then the applicant is serving 

there as Civilian staff. 

4.3. That the applIcant states that on 17/3/2005, the 

applicant made a representation to the Inspectcw- Gener-

al, 8SF, Frontier Head Quarter, T.C. & PL, Salbagan, 

Ye Z I XL r ~Vnl 9  / 
tLI; 

Contd..,. 
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Agartala praying for reglarisaiton of her service. The 

said representation dated 17/312005 has recommended by 

the competent atøtihar1 ty - 

A copy of the said representation dated 1713/2005 

is annexed herewith and marked as AlXtJRE-2. 

4.4 That in this connection, it would be pertinent to 

mention herein that the applicant is qualified to hold 

the post in question. The applicant had joined service 

an 26/9/97 at the age of 27 years within the prescribed 

age limit for such appointment. The applicant after 

completion of Higher Secondary Examination from Panipur 

thiiversity has also undergone training as Auxillary 

Nurse midwife under the Assam, Nurses t4idwives and 

Health Visitors Council and has accordingly been issued 

a Certificate that the applicant is a qualified Auxil-

iary Nurse Nidwife. 

Copies of the aforesaid Educational and Profes-

sional qualification certificates are annexed as AEX-

t1E-3,4 & 5 respectively. 

4.5 	That the applicant states that she belongs to 

Schedule Tribe Community and is entitled to 	preferen- 

tial treatment in respect of governmental appointment. 

A copy of the Schedule Tribe Certificate of the 

applicant is annexed as APXLE-6. 

4.6 That the applicant states that in response to an 

, 72ier r?KV7!~'r~imAa, L9 the applicant which was 

Contd. - p/ 
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duly forarded by the competent authority the Section 

Officer of 8SF, Frontier Head (]uarter Shalbagan informed 

the Section Headquarter, 8SF, Iklagaland & Planipur-  vide 

letter dated 13/612003 that the case of the applicant 

had been considered for regularisation by the Respondent 

Uo.3 and the Respondent No.3 had intimated that only 

two non-cambatised of post of AVA/ANM have been sanc-

tioned one at Base Hospital. Jalandhar for AVA and the 

other at based Hospital, Kadamtalafor ANM.. 

A copy of the aforesaid letter dated 13/6/2003 is 

annexed herewith and marked as ANNEXIJRE-7.. 

4.7 That the applicant states that the post of AIPI 

at Base Hospital, Kadamtola had been held by the Suresh 

Jflevi who had since been transferred to Delhi and as 

such, the said post being available the applicant vide 

representation dated 1/8/2005 addressed to the Respond-

ent No.2 had prayed for regularisaticin of her service. 

But the said representation dated 1/8/2005 had not been 

considered til date. 

A copy of the aforesaid representation dated 

1/8/2005 is annexed herewith and marked as ANNEXLWE-8. 

4.8 That the applicant states from the date of her 

appointment in the 8SF, she has been rendering service 

with utmost devotion, sincereity and honesty.. The serv-

ices rendered by the applicant has been appreciated by 

succesive Medical Officers of the 8SF under whom, the 

applicant had served Vide certificate dated 20/7/99, 

22/11/03 and 31/3/2005. 

M L, /cimpc 

Contd .... p/ 
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Copies of the aforesaid Certifidate are annexed 

herewith and marked as A XLJE-9, 10 & 11 respective-

ly. 

49 	That the applicant states that because of her 

continuous service in the B'SF for the last eight years, 

she has became averaged for governmental appointment 

else where, whereas the BSF authorities not to speak of 

regularisation of her service is not even paying the 

salary of the applicant regularly. From the date of 

appointment of the applicant upto March, 1998 she had 

been paid a consolidated pay of Rs. 800/- only. From 

April 1998 to March, 1999 she had been paid a carisoli-

dated salary of Rs. 2000/-. Then again from April, 1999, 

the applicant had been paid a consolidated salary of Ks. 

2050/- only upto Play, 2005. From June, 2005, the applic-

ant has been paid Ks. 3,000/- per month. Whereas, 

similarly situated regularly employed persons performing 

the same duties as the applicant are placed in the pay 

scale of Ks. 4000/- to 6000/-. That apart even the 

meagure salary paid to the applicant is also not paid 

regularly, for instance the salary for the month of 

July, 2005 has not been paid till date. 

4.10 That the applicant states that now she had come to 

know from the reliable sources that there is a move on 

the part of the Respondents to discontinue her servic-

es. In that eventuality, the life of the applicant 

would be doomed, she being a poor tribal lady she would 

be reduced to penury and would have to live life like 

a heart renderiflg cir.imstances 

1, 

Ctnt.dp/ 
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that the applicant has been constrained to approach this 

Hkcnbie Tr.thuiral.. 	 / 

S. 	GROIUDS FOR RELIEF WITH LE6AL PF&JIISES. 

5.1 For that, it was improper on the part of the 	Re- 

spondents to use the services of the applicant in an 

/ exploitative manner for the last 8 years and than 

contemplate to leave her in the lurche It does not 

behave of a model employer life the stat& to behave in 

such a manner. 

5.2 For that it is unfair on the part of the respond-

ents to refuse to regularise the service of the applic-

ant in view of the fact that a past of APM being avail-

able at Base Hospital, Kadamtoia and the applicant 

having rendered 8 (eight years) of continuous service 

is entitled to get her appointment considered for 

regularisatian.. More particularly in view if the fact 

the applicant is thoroughly qualified to be appointed 

against the past in question. The applicant being quali-

fied for such regular appointment since the date of her 

initial appointment on 26/9197. 

• 5.3 For that it is an established principle of law, 

that, if for any reason an adhoc or temporary employee 

is/are continued for a fairly long spell the competemt 

authorities must consider the case of the concerned 

employee for reqularisatman provided the concerned 

employee is eligible and qualified according to the 

Rules and the service re d is satisfactory. That being 

1L1 

Clk 
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so in the instant case it is unfair on the part at the 

respondents to refuse to regularise the service of the 

applicant - 

For that the applicant states that apart from the 

/ post of ANN lying vacant at Kadamtola, Base Hospital the 

respondents had constructed a new Base Hospital at 

Shalbagan, Tripura which is going to be commissioned 

shortly. In that eventuality there wotild be enough 

number of vacant posts of ANN where the service of the 

applicant could be easily reqularised. This Honble 

Tribunal may take note of this relevant consideration 

while adjudicating upon the claim of the applicant for 

regularisation in vi,ew of the long length of service 
II 
r rendered byharsh and in ,  hospitable conditions at a 

meagure salary. 

DETAILS OF THE REMEDIES EXHAUSTED:- 

The applicant had inter-alia filed the representa-

tion dated 17/3/2005 (Annexure 2) and 1/8/2005 (nec-

ure-5) before the Respondent authorities praying for 

regularization of her servIces, but the said represen-

-tations had been considered till date. 
I,  

MATTER NOT PREVIOUSLY FILED OR PENDING NITH ANY 

OThER CXWRT :- 

The applicant had previously instituted 	W.P.(C) No 

864/2001 before the Imphal Bench 'of the Honble bauhati 

High Co 	but haI v e Order dated 21/9/2004 	had 

7 

ContcL.p/ 
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withdrawn tte sa*e as because an alternative rcsncdy was 

available to the petitioner by way of approaching this 

Honble Tribunal. 

B. RELIEFS SOU6HT :- 

For a direction to be issued upon the Respondents 

to regularise the service of the applicant w.e.f. the 

date of for initial appointment i.e. 26/9/97 with all 

consequential benefits. 

9.. INTERIN ORDER.I  IF ANY PRAYER FOR - 

Pending disposal of the application, the applicant 

respectfully prays that the Respondents may be direct-

ed not to discontinue the services of the applicant. 

This application is filed through Advocate. 

Particulars of Postal Order :- 

IPO No. : 26 6 310274 

Date of issue : 15/9/2005. 

Aaunt : Rs. 50.00 (Rupees Fifty) only 

Issuing Post Office :-&twahati. 

Payable at : 	 6uwahati. 

List of enclosures : 

As stated in the index. 

- 	Con t.d 	- p/ 
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YERIFICATIEJH 

I, Miss H.L. Thumpi Anal, D/o Late Sb. Hulang Mono 

Anal, aged about 35 years, working as Anxillary 1urse 

Midwife, Frontier Hospital, Border Security Farce, 

Shalbagan, Tripura, Resident of Village - Berukhudam, 

P.fl.-Sunqu, District : Chandel, Manipur, do hereby I 
verify that the contents of paragraphs 1,2,3,4.1 9  

4.2.. 14.3.,4.4,4.5, 4.6 0 4.7, 4.8, 4.9, 4.10, 5.2. 1  5.4., 	* 

6,7, 10, 11 and 12 are true to my personal knowledge and 

paragraphs 5.1., 5.3.., 8 and 9 believed to be true on 

legal advice and that 

rial facts. 

Date: 15/8/2005. 

Place: Guwahati. 

Signature of the applicant. 

Cont.d...p/ 
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TO 

The inspector General 
Border Security Force 
Frontier ILQr T, C&M 
Salbagan, Agartala. 

('l'hr(iIiIi Proper chniuwl) 

Sub: - PRAYER FOR REGULARISATION As AUXILIARy NURSi M IDWI 1 , 1 (A.N.M.) OR ANY VACANCY OF GRADE Ill IN TFIE BF 

Sir, 
It is submitted that .1 i.L. 'FIl UMPI ANAL of MANIPUR has Joined 1I.S . 1 On 13 Oct 1997 as Auxiliaiy ,  Nurse Midwifi ( A.NM)outtofspf , cjAJ kiThllJ• Fund, to my appointment in 55, B.n. B.S.F. And 37 B.n. B.S.F. in MANIPi.iR .No 
Presently I am working as (A.N,M.) at T.Cjvl. Ftr H.Q B.S.F. Salbagari, A'artal; It is ww 8 years since I have approached higher. H.Qrs of 13.S.F. On Several :ccasions 
To rcgularise my service as A.N.M. Or any other grade- III post in the 1 
However so far no concrete action has been thkn for regularisation my Service. 

In latest reply of F.H.Q. Delhi No:- 34/14.11/99 adm-1 ii3.SF.fl 9087 of 
Dec, 2004. They ask for one year on cor,.ract basis. 

Sir, 
Your Worthiness will understand my problem because no special allowance given to me nor does any quarter or 11.R.A. Being an orphan having no other mean:; I continue this service in BS.F with great hope that my service will be regularised 

'one day. But now one year conact basis is being 

. 	 I therefore requested you to regularise my job at your mercy for the act oF your kindness I shall ever remain grateful to you. 
/ :• 	

i ii 	Thanking OU n anticipation. 

Enclose: - a) Class X certilicate I Age certificate 
(I1SLCE) 

Class Xli certificate. 
A.N.M. Crtificatc. 
Scheduled tribe certificate. 

c) Seyiç cc ifcc ji SF. 

"iO"S  

/IT7 U)1/7)/  

(Miss -LL. 'I]] UMI'I A N A l.j 
ANM,. Ftr Hospital 13.S.F.TC&M 

Satbaga4i Ati-tah'. (W) 'Fri pura 

Dated 
 The:- 	 2005. 	 . '•' 	,• 

• 	
"/oic / 

/(/,i&, 
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I.  

ASSAM NUltSS', M1I)V1ViS' AND HEALTH VTORS' COUNCIL 

Auxiliary Nu sc-Midwife Ce rtUIcatè 

We, the mcmbcrs •of the Asam Nurscs', Midwives' and Health Visitors 

Council hereby certify that 	. .TiiL'Vv2pL. .. 	 . . h'iving 
/ 	 . ico.-J-  aft u]ldcrgO3lc 	fllO]LtlLs tniinn 'g 31 Anatomy a (I 	P1 iysio1ogy 	111(1 : and 	I 

1)raCtica1 nw - sii.v, Midwi1ry and Obstetrical Nursing durii wflich she 
conducc 1 and vitnc:scd the prescribed number OF labour carj and ha\'ing 
passed tile prescribed cxaminatio!I, is quahilIci to practice as an Auxiliary 
i1'hirsc'Midwjfe. 

oJt;1i!I<'I1 	 ((]l lial Ii '11 	1')' 

i):iLed 	i.t. 	(.LIIlIai,j, 	iI. J. 	 ........ tt 	JL ./U5J4........ 

011C 	1.iu)ltsa1'.(.1 	IJI 	1)(I 'lidn-:1:i 	 . 	 ............ 

•:i hch Al,i 	:. 	. 	 :'. j 	:i3' 	and  

,... 

Psidcit, "6-' Y 
Assam Nurc' Mi1jwives' and icat 

Visitors 1  Counet. 

Registration number. . 

Part 	the RCgIEtci' di whiici ad miitcd 
1 	•. 	 ' -:7 	.3'7 

i\. J)atc of 	( ]sttjo:i , ... i. , S S 

1)ttcJ 	itiIiat 	 1 Pcgis:rdr/ 

Tue 	 . . 	. •pq7 
	

VI,L'Ors' Cow
I\4(jJjVe s '  aWl JIcalih 

	

L) 	) 	 cI. 

Signa t urc ol thc Aix :ny Nu.,c-M cl jir. 

Ac:. (I).l S.) N 1. 	QI() ...7000 	N) ) 

Seal 

-- 

t 

/ 
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EO1 O .0)'ICATE TOB1 PDUCEJ 1 3i A u)T)JrE \BOIg TO 3WE1JL  in cTEg/Pp.iI3r IN UF0 fl r,r 
S 	 ... 

- 

.i 	certify that ir1_/Srnt/Ky. .j 	 . 	 . 

'4/O 	PA 
 

•. •.Ditrict, i'nipu 	t;0, liOfl 	to • 	 • • 
, .Cte/Tbe 	unity 	ich i3 	inci n 	oI].er3 

under :- 

-1. 

ThCQflt1tutjon of Iia(3. /.T)• OnIex. 1950 
Toico13tjtu6ofl of IrJia(S -C -)Union Torr,ore9 C 1 

(aiarended by tile 3C/T Lie e( 	i ic1oi) orie', 1)5!) Boibpr lb-orgnigatjon Act,- 1966. 
Thoinjb.. Fe''orgnisatiori Act, 1966. 
The 	 Act, 70. 
The I'orth Etern Areae( Re-Orgnhatjon)  
The Scheduled castes/Trjj)es.. order (;1mondmen)  

• The C.;±tito(j.0 &, Knehmjr) S.C. ov1or, 1956. 
?ro Cot5titutjon(.kn & 1-Jicober Is.)S/C order, 1 (  

. 	 5',, 

 

	

eterj1ed by the s.c.' I  s .T .ordeif  JL1ondrnentj 	11.' 
The Coa3titutjon(Dfldra& NH]j) S.Ce/.T. eric)'; 'i9625 
The Con3titutioncponajcho) 	c. orcier. 1964. 
The COntjtutjon(1J- ter Prdoth) 3,T. order, 1967, 
Tho Costitutjon(Go,Don & Dth.i)  
Til Con.tjtutjoi1 (agoinxi) 3T0 Oiier, 1970: 
The Conetitution $ikkii)  

The COnt1ttj0 Jrnu & 'Knshrnjr)  The COnstituti 0  Scheduled 	cr.le (/1Orl1lfnt Act, 1)0. The corxa. titltion~ -~chedqled TrLbes), One (;inonr,b'ion;) AcLi7;'i The 	n!ti't.utjon.() 0r1c -t, (Second 	oflci,). 

(.) Shri/Sm-t ./'. 	•- Tf "ff'.  
-1y,r Otzy rojdo  

District, Manipur-State. 
• 	 .• 	 •-• 

	

S. 	
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es1dnat1or) 	 \ 

	

(With 	- 	
• 	 S 

Plia;o dLte the words iic1 not cpplicablc, Ploo q'cc 3Pecifie-. 
Presderrj1 order, Delete the pArorph hjch i.; not. 	1 c-h1. The tern or1ioly rsiüc( ) used hero iil1 LrrO 

 Section 20 of the.Iprosen1tjon of the people 
List ci' uthorjtjes empowered to ±Cu5 COSto/T)O :)rLjfic,tcs 
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The Director General. 
Border Sec tin ty Fo c( 1 SI') 
Government of I ndi 
Block no.- 10 , Lodhi Road. 
N ew Delhi— I I QOC . 

Sub. 	Prayer For rctularisaI ion sAi'hary Nii r.sc V1 Id wife 
(ANM)r in a vacancy oF(radc-I II in the B.S.F.. 

Sir, 

Mostrespectfullvanil whhW huinilh' I :glosi:haiHbi. 1lJov.ig 

or your kind and gi 	i u i nii Ieit 

I. 	Sir, I was appoilliLd i.. ANM ni'k 	n SC 	in  

October 1997 with iii' J)OS iir in Pallel ii 

1 was however translrrec1 to 37 fti., tl::n n Marrur , in July 2000. 

hut subsequently the said 7 Bn.having shi 	o I eliamura' in Tripura 1 

went to Tiipura anti served in that 	itlai u. ti I Novcmhcr 2003. In 

November 2003 1 v.'as I r:mnsleri ed in Front icr II I.Q. at shahaan . Azartala 

and since then I have been seivinr ihere :is a uiviliin stall nfl iclnpor..rY. 

Sir, I belong to a poor tribal li;nii.' and a'o been savink ,  is a traiiicd 

AN'1 continuously or last 8ycar:; ii a 	11,011thly reiniuieraiinn only 

on the expectation that I .'otik.1 he on' da. reguiw ,cd in servieL win 

would he able to served illy hunily Piiiiehillv. but till date ny 

representations and prayers have not yicldcci nay i':ufts 

4 	But still 1 am liopLi ni I lint you won Id t': 	'iiip:i(hy on Inc and ,I11i:'c 

proviSion 101 iuiy reL!,tllarii.aliOl) ill service. Ill 	s 1 ionsc Y) a represeiulalion 

was disclosed by Frontier I l.Q.,  I . S.F., Shill ' 	by letter dated, 1 3-0-2UO3 

addressed to Sector 11 . Q., 13., S. F.,Nw.ai 1w IU nd Man pu r that on lv two 

non combatiscd po l' A'.'a ore e'ich In has hrs ita, Jdlandhar and base 

hospital in Kadanilala have been sanclioneu. I3ut these posts have al rL:dv 

been held up and as si wl I ii RI' was i io vu; I R 	a: I hat p iii ii 	i iii 

- . 

	

o 1/ 
c 
	

7' 	 ,zA-Lr 
502 



ir , niiy 	I nlcntioii 	Hi one 	The N. 	 ntLsh l)evi 

(A NM) 	\VlS 	i(n iie( 	nst11w 	\:ie;incy 	iii 	I ie 	I Jo:j n I 

Kadamtala 	who 	his 	been suhseq uc flj: 	tinsIurd 	to I )e I hi. 

Consequently the vicincy in Kidtniiiln,rein;iins aviiiihIe 

Sir, apart from this the new Base I lospital 	Viz., Jjnj• 13 

Hospital, at Agartala is 	now coin plete nid awaiting t lie frina 

IiilIinr;lti0ii 	Iliis• Imuhier 	fti,;v 	lIMpii: 	 Siilk:u,iii, A;nb:d;i 

ftitHhlly sli;ill liIi\ 	viv:iIh(j( 	kw Ow 	.i td ANM, 

I would iliCiClole 	I l it ,, eariieslly pii) 	H 	\nr 	I (igli ( )fHe ;ind g'd 

sell .  to 	he,conside1ie :in.l h Ii. 	H 	tribal 	gui 	with iegiiH 

employment in the appropriate vacancy, as early as possible; Away from 

niy house it is really diHictiht to ni;iihlininmys"hiwitIi the paiiltrvnie 

of remuneration I receive every month an(l that too under the ieiitini;iie 

expectation to get reguiaiiscd against a :egitar f)OSt 

Date: 
, / ?'

c /oos 	 'Yours Faithiuhly 

11.1 .1l1IuJ11I)i /\nal) 
\ NM, lriiticr I 	I LS.I.. 

Shiit 	A 	itnta, 

All Enclosed Copy 

Matricula, ion ('erIiicate (Age rooi) 

Class XIith Cciii liente 

e) ANM Certifleate. 

(1) Schedule Trib(.- (cihiIicite 

e) Service Certi I 
• 1' 

:Yic:)r 
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.1 WqTOM i1AYCONcEiN ii 

Ccii ilied that. i\4j 	1 I. , 'ihumpi i\nal 1)/0 Late MOflo i\nal of 

Ii u Kliudani \ ill z. Chiii dcl )i't iU Mimiui ha bn cJ \'I]1 d 

vtt:l-vitc. BSF. (cct:r I hta1 B1: Koiicn. 55 Bn BSV Palici. 7 

bi PUICI and Sector 1 i ojta1 KJasianiangd, icliamw'a) nee lid 

ppoinblicnt 1rom I3 Oct 997. She i energetic, sincere and devotion 

worker alid hei duty. 

PhICL kidsliut1uti, LU 1mw t 	 Di lh khoL K v i 

. 	 1 • 	 /\4 

Senior Meweal j !.ieer 
0 	 - 

I) ftd I 	Q 1 	Nv 00 	\ 	 I 	 1LL 
-- 	 TFA ( 
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	 L1 1 /'A/IIYt4.' 1/ 

'. ' 	 H 	• 	 — 

TO WFIOM I rviAY CON:iN 

Certified that, Miss. H.L.Thuinpi Anzd D/O Late Mono Anal of Beru 

Khudaii vii uc;e, Qia.ndel Distict, Mdl lFI1 U hi.is h'n ;erv i iig its ANvi/ lyl Id 'v lie 

in various BSF Hospitals since her amoinbnent irom 1311  Oct 1997. 	is s:vüig 

in Frontier Hopita1 BSF, Tripuxa .'.e.f 24.11.2003 IU] 	Sho 4f, 	c s1 . rt 

e.uergclic, siuure kutd devoted wuukti III IlJ. duly 

lldLC. ,dlbt1Ltt, .tJLi1LI 

Dati- -1, thp 	L_ Mar2005 c--. 

PS 

.1 

/., - ,-- 	 ,--. 	

I 

( 	. nitNg 	tifi7rar '4,, 
- 	 ¶ vie tat '' iccr 	c) C 3 ell 
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TRATIVE TRIBUNAe 

j1i!uIfl.l 
	

GUWAHATI 

OANO.249/2005 

MISS H.L.THUMPI ANAL 

APPLICANT 	

GL  
-VERSUS- 

UNION OF INDIA & ORS 

• 	RESPONDENTS 
	

-r 

WRITTEN STATEMENT FThE1) BY THE RESPONDENTS 

That the respondents have received copy of the OA and have gone through the 

same. Same and except (tie statements, which are not specifically admitted. herein 

below, rests may be treated as total denial. The statements, which are not borne on 

records, are also denied and the applicant is put to the strictest proof thereof. 

That before going.tlwough the various paragraphs of the AOA the respondents begs 

to give brief history of the case. 

Miss H. L. Thunipi Anal.. JY() Late H. L. Mono Anal , RIO Viii- Berukhuda, 

P.O. Sugunu, Distt- Chandel ( Mnaipur) was appointed as_Midwife in the pay scale of Rs. 

800-25-1200/- (consolidated) out of 8SF SRF on 13 Oct 1997 vide Fix HQ BSF Shillong 

letter No. JG/Adm/338/97!256468 of 26.09.1997 as pert following tenns and conditions: - 

Pay scale Rs. 800251200/-(Consodated) out of BSF SRF 

Leave - 30 days earned leave and 12 days casual leave will be admissible 

per year. 
The service is purely temporary and can be tcrniinated atany time on a short 

notice without assigning any reasons. 

Living- you will have to make your awn arrangements for living 

• 	 accommodation for the tille being. 

You will be liable to render night duties/emergeflc duties in the Hospital. 

You will maintain strictest diseiplin.e and comply local orders issued from 

lime to lime. 
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That with regard to the statement made in paragraph 2 of the OA, the resndents 

beg to state that since the applicant was temporarily appointed as ANM out of 

Special Relief Fund. Special Relief Fund is purely private fun(t which is run with 

own resources of department and there is no comietion with Government service.: 

The applicant is not a civil servant. Hence the Hon'ble Tribunal has got no 

jurisdiction to adjudicate upon the matter. 

That with regard to the statement made in paragraph 3 of the OA, the respondents 

beg to state that since the present OA is not maintainable in the Hon 'ble Tribunal 

hence section 21 of the Administrative tribunal Act, 1985 is not applicable in case 

of the present applicant 

That vvith regard to the statement made in paragraph 4.2 of the OA, the respondents 

beg to state that sinqe the applicant was appointed cut of SRF as a temporary staff 

in Hospital, she was not entitled to any incidental charges on her transfer out of 

Govt. fund. The applicant serving in Ftr Hospital Salbagan out of SRF on temporary 

basis and not entitled to benefits of CCS (Pension Rules and also not subject to 

BSF ActiRules and any other CiviI1BSF Rules. Thus, the applicant is not getting 

BSF facilities Such as Govt. Quarter, HRA. LTC, Clothing & Eqpts from Govt. 

fund and pay and allowances from PAD BSF, New Delhi. However, the applicant is 

getting consolidated salary as applicable from SRF of FHQ (Mm Dte), BSF, New 

Delhi 

A copy of the order is annexed herewith and 

marked as Ann exure-B. 

That with regard to the statement made in paragraph 4.3 of the GA, the respondents 

beg to stale that since the service of the applicant was temporary in nature and some 

years also had passed without regularization and being apprehensive of her removal 

from service at any time with short notice. she applied for consideration by 

submitting an application dared 11 .4.2000 for regriarization of her service as an 

ANM in the BSF Organization to the IG BSF, FTR HQ Shillong through proper 

channel stating her experience and qualifications etc. The case of the applicantJ 

representation was sent to FHQ (Adm Dte) for regaJaiization/continuatiofl of SRF 

[ 
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Staff. The copies of the following letters are annexed herewith for kind perusal of 

the Hon'ble Tribunal as Amiexure: - 

C.i) Fir HQ BSF TRA letter No. IGAiAdmil/512004/26068 dated 6.10.2004. 

Fir HQ BSF TRA letter No. IGAJAdrnI1/5/2004!32679 dated 16.12.2004. 

FHQ (Adrn Dte-1) BSF N.Delhi letter No.341147/99-Adm-I/BSF119087 dated 

17/12/2004. 
---- 

Ftr HQ BSF TRA ION No.iGA/Adm/if 52004/9909 dated 30.4.2005. 

DO No. VIP-34 104ipers-ffl dated 4.4.05 of Shii Sliivraj V Ptil. Hon'ble 

Uome Minister of India to Shui Burajit Sinha, MLA Tripura. 

FHQ(Adm Dte) UO No. 34'238/2005-AdmJBSFI9426-27 dated 30.5.2005 

Fir HQ BSF TRA ION NOJIGA/Adm/MiscI2005/15066 dated 18.6.2006. 

Fir HQ BSF TRA letter No iGAIEstt/137/2005/22112 dated 1.6L8.2005. 

FHQ (Adm Dtc-I) 13SF New Delhi Sig No. A-1650 dated 17.8.2005 regarding 

her extention. upto 4.4.4.4.2006 as SRF Staff being VIP reference. 

8) That with regard to the statement made in paragraph 4.4 of the OA, the respondents 

while denying the contentions made therein beg lo state. that the case of the 

applicant is also not qualified for regularizalion of her service as Midwife in the 

Border Security Force Organizaion, which is clearly explained in the appointment 

o:der No. IG/Adm1338/97/1607 dated 26.9.97 issued by 1G BSF Shillong, which 

clearly states that the appointement of the petitioner is purely temporary in nature 

and she may be temuinated at any time at a short notice withpout assaining any 

reason and is out odf the Special Relief Fund of the said Organisation and hence the 

case of the applicant was considered by the Director General, BgF, Adni Dte, New 

Delhi and the prayer was rejected as per the prOvisions of the SRF. 

A copy of the SRF Rules is annexed herewith 

and marked as Annexure-D. 

It is pertinanent to mention here that the recruitment in the BSF for 

various losts is conducted as per the laid down procedure and the recruitment rules of the 

relevant post. The applicant, should have appeared for such recruitment if she qualified the 

criterioa laid down for any particualar post. Since the applicant has been appointend purely 

on temporary basis that too at the age about 28 years, she cannot claim for appointment on 

permanent basis without undergoing the recruitment process. 
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That with regard to the state made in paragraph 4.5 of the OA, the respondents beg 

to submit that since there is no provision in BSF SRF Rules, no concession can be 

ghen to the ST candidates for her appointment in Govt. service. 

That with regard to the statement made in paragraph 4.6 of the OA, the respondents 

beg to offer no comment. 

That with regard to the statement made in paragraph 4,7 of the OA, the respondents 

beg to submit that regarding application dated 1.8.2005 of the petitioner, her request 

has already been considered and rejected by FHQ (Med DIe) vide their letter No. 

17/1 8/02-MedIBSFI 14673 dated 20.9.2005. 

A copy of the letter-dated 20.9.2005 is 

annexed herewith and m.arled as Annexure-E. 

That with regard to the statement made in paragraph 4. 8.of the OA, the respondents 

beg to offer no comment. 

That with regard to the statement made in paraaph 4.8 of the OA, the respondents 

beg to submit that there is no objection to 13SF SRF ii the applicant gets job in 

State/Central. Govt. At no stage she was objected by SRF rules to bet the civil job in 

Fir Hospital as SRF staff due to non-availability of job in State/Central Govt. Thus, 

question does not atise that the applicant is over aged due to employment as SRF 

staff. Time to time consolidated salary was being paid out of SRF according to its 

rules. So, her pay cannot be compared with the pay of employees governed by CCS 

(Pension) Rules. However, her consolidated salary for the month of July'2005 was 

paid soon on receipt from FHQ (AdmD(e) on6.9.2005. 

That with regard to the statement made in paragraph 4.10 of the OA, the 

respondents beg to state that the services of the applicant can be terminated at any 

time if sufficient funds are not available in BSF, which, is purely BSF private fund, 

and run with its own resources. Moreover, as per FHQ (Adm Dte) letter No. 20082-

20381 dated 20.11.03, only the widows of BSF are to be considered for 
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appointment as ANMIAYAISWPRS etc out of SRF. In this connection this Hon'ble 

Tribunal may be pleased to peruse the Ann exure-D annexed herein above. 

That with regard to the statement made in paragraph 5. 1 and 5.2 of the OA, the 

respondents. most humble beg to submit that since there is no provision of 

conversion of an employee appointed under SRF, the services of the applicant can 

not be regularized as Govt. Service. 

That with regard to the statement made in paragraph 5.3 of the OA, the respondents 

most humble beg to submit that this principle of Law is applicable for employees 

paid of Govt. Budget and not from private fund employees. 

That with regard to the statement made in paragraph 5.4 of the OA, the respondents 

beg to sate that regarding the Base Hospital Saibagan inform.aiion regarding. 

manpower/authorization has not been received till date as the said hospital is not yet 

funclionai. 

That with regard to the statements made in paragraph 6 and 8 of the OA the 

respondents beg to reiterate and reaffirmed the statement made in paragraph 11 of. 

this Written Statement. 

That with regard to the statement made in paragraph 7 of the OA, the respondents 

beg to state that the WrIt Petition filed by the applicit before the Hon'ble Gauh.ati 

High Court, Agartala Bench was disposed of being not pressed 'ide judgment and 

order dated 5.11.2004 without takirig any leave from the Hon'ble Court. 

That with regard to the statement made in paragraph 9 of the OA, the respondents 

beg to reiterate and reaffirmed the statement made in. paragraph 14 of this Written 

Statement. 

That in .iew of the facts and circumstances narrate& above the respondents beg to 

submit that the present QA is. devoid of any merit and not liable, for any relief as 

cbim by the applicant hence the. Honhie Tribunal may be pleased to dismiss the 

GA with cost. 

11 
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VERXFXCATXON 

I Shri Subhash Ch Vald aged about L years at present working as 

DIG/PSO, HQ Tripura FTR BSF, Sbagan, Agartala, who Is taking 

steps in this case, being duly authorized and competent to sign this 

verification, do hereby solemnly affirm and state that the statement 

made 	in paragraph 
- JI are 	true to my 

knowledge and belief, those made In paragraph 2' 	20 being 

matter of records, are true to my information derived therefrom and 

the rest are my humble submission before this Humble Tribunal. I 

have not suppressed any material fact. 

And I sign this verification this 	14 M- the day of '\Cr2005 

at 	before the Oath Commissioner of Gawahati High Court at 

Agartala Bench, Agartala. 

DPONENT 
Th' 

Oy. lncpectGr Gner&/PS( 

U 

HO IC & M FTR 

Isp 
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REE RIEs 1 

- 

BEFORE THE CENTRAL  ADMINISTRATIVEIBUNALF  
- - i.r'iss -i 	t- .'t'i 	7. A 	- 

CASE NO.O.A. 241200E 

IN THE MATTER OF :- 

Micc H.L Tu!mpi An& 

-Applicant 

Vs 

T he Uiiioi of Thdia n 

- Re!ponde!1t 

AFFIDAVIT 

I, Subash Ch, Vaid, 5/0 Late Shri S R Vaid preseuitiy 

working as DIG/PSO, HQ TaA FTR, 5SF, Sabagan, Agertala, 

aged about 57 years, by caste - Hindu by profession - Govt. 

Servke, do hereby soemnly affirm and on oath any as 

follows;- 

That, I am the DIG/PSO, HQ TRA FTR !SF Sa!bagan, 

Agarta!a, fully ccnvervant with the facte & 

circumstances of this case and have gone through 

the instant written statement filed by the 

respondents. 

That, I am competent, empowered and authorised 

to swear this affidavit on behalf of all respondents 

ner 	 and which I hereby do. 

Gauhati High Court 

Agartala Bench. 
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That the statement made in the written statement are 

true to my knowledge and for which whereof I sign and swear 

this affidavit before the Oath Commissioner, (uwahati High 

Court at Agartala Bench, Agartala on this thel4 th day of 

November, 2005 

CSU V] 
DEPONEN 

q 	ti 1. RT 

y. npcz 	flt)ra/PS 

• 

QTC&METB 

Deponent is known to me 
and !dentEfEd by m. 

ADVOCAT 	
o1i General. 

Govt1 cj j r dja, GchntL 

High Court, 	8rtOIn Book 

/ 
Comm lssfer of Ni vit 

Gauhati High Court 
Agartaj8 Bench. 
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• 	t.. 18/93/6/CO/I3F/2575 
Lry.xflmcflt of India 
.iniry of kioniu Aithirs 

irctrat.:i &rnrrt]., Brdcr •Sccurity Force 

1tt Block 	9, Lav1 	4, 
To 	 R.K.Pur, New Delhi 66. 

 IG BSF Jauuu 	 DatLd i tha 5 	1tU1. 1 985.. 
 IG i3F Jdhpur 
 IG &F Srincir 

Ta RSF Sh1Llin -- -- 
I G Bse i rij u ra 
IG BSF Calcutta 

Subjcct 	ES2ABLISI1I4ENT OF FRONTIER IK)SPITL 

Kindly rr to ur lttur No. 1 3/93/84" 1O/, 

BSF clatcd 17 Dcc 1984. 

2. 	We circultGd a proposal viiS our above qt*tsd 

lctt.r rogaxing inproving and streamlining the. 

faci1itis of midicarz to Fxnt1.cr HQrs by pr4ing 

proVision Of 20.&d at all MI Room of FrQntier.HQz*.. 

cnd additionru midiccil invstigativfl' facilit La. 

All the IsG hvc unan.trusly accoptad in principle 

the prp5al mtcd by this HQ. DGBSF has 3ppreved 

of ra ,1king provis ion of 20 bedS in the cxtsting MI 

Ris in fu1owing FrQntiLr HQrs on a teiporary 

basiL 

() 	Jarau 	 • 	• 
Jthpur 
Sr.nrr 

(d Shillong 

(ci) Autia, and 

(i) Calcutta. 

3. 	j3 pipS..d 20bddCd hspita1 will have the 

fo1lWifl £acilitie8Z 

() OPD FACILITl 

LLritaj. Carc 
dical spcialist consultatiOn. 

Ctd • ..2.. 



(2) 	 S. 

() 

(b) LfalC 

(3)andio6ra.phic icilit1s : All routinQ X.ay/ 
CholcystQgrj, 

ECG FacjljtiGs 	 . 

Pthoiical Invc3t1gft1Ofl 	Ib U't inG Hcrntto1oicn1/ 
• mutinc B1echGtnic1/ ...  

•3rologici1  
VORLUrinc, S tho1 

• sputum. 	 . . 
Httcrnity CcntrL-cum - To dcJ. withall nxitl. A 
Lb3Ur or 	 dciivcrics cnd Qnto ar 

post nrtrtl chtck up. 

School .Hcith crr 

Ccntrl 5tGrl13.:tt1Ofl 

Physidthcrapy 

itri.huti 

() 	iic bcda 

Foac bcdz 

U,fficrs bc  

.4 

1 	AD(Mcdicai) - curm- Crrnanthint of thu ,  hospitc1 

Hc should bc,  daicgtcd with f n'xicial powcrs 	S.  

rcg1ing purch sc of 	1c1na/quipci2nt/hospital 

sundrics on bch.lf of IU of thc Fronticr0 

GDOGr.I 

LMO 	 S  

GDOGr.IIoulocalj 	. 	.• 	 H 
itchi1 	 I 	• 	

H 

() 	 Nursing Iisstt, 	11' ( Who h.vi unCrgon 6,  nursing 
Astt.Cui- 	ut of th2sG, 
two will hvc inddrgon  

1ditionctl training in 
• S 	 . 	Radiography & Pthology0 

NA will be ütiiscd forA 
incloorward. XRay' 

plant, R.thology 0  inJuGctiOfl 
room .nd clrcssing room. 
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Note 	Jistribution Indoor 	3 0  X-ay - 1p 
2, L)ispciisry 

Inj;ction rooc-i £)rcssing 	w'1 
(n3ulty - 1 nd dcnt.it/scitlit-1. 

2 Urnpun1r ( On a f m ka locL unit othcr £rornny... 
Jh,, of Frnticr 1. 
2 Swcoper ( Onc of locl unit othcr I rrn Frontio). 

I itcr crricr C Loc& unit ) 

(c) 	2 cook ( I iøct1 unit) 

j 1JIC/LL)C 

NW Q1 Store 

I NcX) - NK ce1uc'tcc1 	rtc] tr-in1 In 
oI,ficc pr3cdurc rom 

U) 	1 Cnst 	Type knowltng • 	 Fronticre.,: 

Ayh 	 S 	3 	 0 

\ Swcpr 	 2 

\jrt ti.rC spGcitl1St 	 2 C dentist & phyicitn) 

A light vchicic nnd an rjabulimcc will &so b 
tttchud with cach hospiti to be pr'ovicicd within thl r 

Own resourecs by thc rcspcctivc1G 9 s0 

Tji IsGf rcspcctvc fronticr may initiatc ..actien 
on tho ibvc lines within thGir cxisting rcS3urcQ8.1ThQ,. 
dditional rGquircrntS of funds my b c ,wr1ccd out;nJH: 
rJctLJ to this HU for 1urthLr aCtiOne.  

d/- )(XJ(XJ( 
5/6 

( Dr0L0K,BAJERJEA ) 

CHIEF Mi.DIC'qL 0 FICER 

10 IG is-F P un j 	for inforatLon ori1y 

2 iha Lircctor 
1)3? Acathmy,  
Tckanpur, Uwt1ior.  

& 
fr 1nhrznthion 

BF TC&SH.zzrib.gh  0 

T he DIG & Corlt 
C3WI' BSF, 	Incoro  

Copy 
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DICTU1(ALJ. ULWLRAL_.)tWbi S.CUUTY FORCE 

CHAI FtP RSON BWA INT ERVI W APPLI CAT 1U 

Fiac rtiicr to your W No.JJG's 	ctt/&F/TN-int 
CP C rrs/ 200 5/4j5 Lt cd 9'5-2005 

In this centcxt reply ol point rnritioncd. at () 
& (b) ar 'ts unth.ir: 

As r gii S point N:, (a) 
Thc c:sc cgarin.g incrcacof pay and cntit1cintof 

lcavc in rcspcct Of pra rnGdical staff paid out of 4RF 
in FR Pspitai BjIF T C&14 has bn sxamiricd in dctaii 
s pLr dcc1ion t:'.kcn in thc 30th Cvcrninc dy Ntinj 

of SiF hcld on 29 Oct 0' cuipioynt out of rtllPvt Futc16 
c'ay b 	ivcn on cntrct basis for P. poriød of onG yor 
Instd of cntinuitin of srvicc, on c:,nso1idtcd salary 
at followiri,: ratcs w.c.f0 1st Jan 2005;- 

$killcd 	- is.3000/. ( ANN & kdioraphr:) 

Unskillcd - Its.27O0/- ( Nid w1fc/Ay/Swpr& 

'ccerdirig1y, salary of all Pvt fund amployecs paId . 
out of Rcgtl funds h.vQ bcn rcviscd and above nrmtimbd ..•: 
r.tcs and rmitt&i regularly. I point rGtn.rding entiticthcnt 
of /EL/1L/flPL of 'bovQ staff sws also discusscd rd 
Ga viig Body to dizicuss haVe not agrd to the proposa1'. 
rs now all th pQintIcnts of pl-rn cdical staff paid 
out of 4dF rc b6thg givri on contrrct basis for a peried  
Of Ofl year in consoiidat'd s&ary out of SiF- 	mentlonQd  
abv. &ncc such t.qployees havL bn pt-ciittcI 20 days 
lc.vc only in a caicnclGr ycar. 	 . 	,. •• 

A5 regardS point N.b) - 

It 1$ subnittd tht the csc rcgrding 'ppointmont 
of Xiss H L Tnunpi Anal Nasa fl/o latc Sh HWtng Minap . 
Midw.ifc of Ftr hospital SF Tripu out of SFF•  t 
rGgularis hcr sGrvic as ANMQ Auxilia 	cry Nursand Nidwife) 
or in rmy othcr t.irzcilIilost in bF hs alraIy ban 
xaciincd by NHA(Pcrs-ilI ik) thrDuh this Bte x1 •deciát 

that only two nn-cribatisd post of Aya (:onG each in.:.BS 
Brs Hospital Jalancthar .nci BSF Basc hspita]. KacIacitüa)i 
have bcori'snctioncd for BSF and thsc pests havoaircy'. 
bccn fllicd up. At presGnt thcrQ is no vacanc of Aye./AL 

RowcvLr ç . tploymnt of all par'. rcdil !sta1fpai 
out of SRF in various 33F hospital/NI liooms is jbathg 
consicicrad on contrrct basis for a period o on yGar, 
Hcnc hr ployrncnt 	 ta as nidwifc t Ftr hospil Tripur.i.: ) . 
is bcing considorod on cOnsoildatGd s'.lrry out f SRF 
on contract basis f3r a priód of onG year Videl MFIA.j; 
N9.VIP-341/04/Prs-IIi d - tud 4e4.2005 ( Copy, encloSd 
for rcady rfrcncc). 

d/- xx xx xx 
30/5/ 05 

( iD r. Ii 1rzt ) 
L)Gs Scctt 	 DIG (MJt) 

U0 N ./23O/2005dr-I/F/9';26-27 .• d.td0 Nay 2005 

1G kl LL j1 Q f(ii 'albabn - for iufor,ation. 

COPY 
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' NO K ;.t'Adni; I 	• 2 t )1)i 	 LI 	Iqua'tcij 
'. 
:I i)i gill I, 	gar1a1 J 

D'tcd. the 	()ct 2004  

Lodiu Ro id New I) I u 	 , I 

Subject:- .U'PLJCATJ()N FOR'Fi -LEApp0jNjjEN'j' OF A.NM OR 	•• .' ', & rr7 17 ( '  Mr"(J (\t' (NE) & rt' 1'Tt/7 	TM 'rTjtl  A A  

it is subnjjcd 	that ;s 1cr A.dm L)te Lcucr No.34/318/2003-t\c1111 r(Pt/jc4 oS 	no' 	 ' 	.............. 	• L.. 	 _'ç '. 	. 4 (. 	4.UL. 	 .4j 	¼ 	 • 	£14.4.) lj 	s , 	•4(l 

/ANM'Aya and vccper ue to t)c thjcd uJ) 110111 thc widows (A 1361,  only and should be on the conu act ba,is for one ve cir .  as pet I le  tei ins andondiuon.s mentioned 
ifl) our .ttcr ynce1 iefcAzco 	

1 
2 	In tins COIUICCI1Ofl it is cubrnnicd lhdt MISS II L flwrnm Anal, has 8ubnuued an 

L14.? 44 t4l4LiC4.J 
	 A LL A s 	4 .U4j, 

 inpura since ii.iu.iyii ii. AiM. 11 is £uiihcr mcnlioncu: (flit Silo. UC1OII 	to vciy 
DOOr f1liu1 horn M4InlDu,t anti na',.ncz no othcr means lot her helj1jood. As such 811 
ca'ne to 	aL lc' 	g 	cld 'i iolic Lk c Lc 'z A 1Jctd to te llcw 	i 
10 (4311t111u(. tiltS pOst (11 ANINI Or a ppullit LitSr In 1uiy v ltSaLltS y III Ut ude Uuil V in (lie 
hopniJ  

'k 3 	}.ccDmg in view of the aboe It is rcciucstcd that her rcclu'eSl may be i I li 
eonsidcd ampathcticlL 	Fhe 	jiAcat on aii c1r 	4featc ar'Ci,  cnc1oed hcrcwjiji for perusaj and flceessui'y 1GUon pkasc.  

I 	
S 

( k (5CVAIJJ) S 	
, 

	

• 	': 	'' 

Enclo 	a' Class \. Ceititicate,' '\Qe Ceriiticatc 	 L'J4 
(HSLCL)  

	

I 	.1 ti' (.1 ss A-11 CeIIiIz((.. 
c 	\,NM (.5cinhicate 	 I 	

9" dJ Schedule Tribe Cerniicntc 
C/ Scricc Ccitdicaie in 

 CiiI Clinics 	 ' 	•'--r 	 ••, 

/• 

I.' 

To 

1 -10 U(.,*,  11SF' 
D - t) 

13 Lock No iO, C) (:oiiipL, 
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a) 	ir 	1' 	, ItCafliLANf\1 	I 	1.S)t 	\\ IlJ0\V  ) 	- 	KC(1Ii1,1bclI(tC(i 101 fteflU0fl of c1le•.Vcar.. 

N 	. 	1iI IN1,111lu J,)t. 	AI . \1 	134 	\\ IdOW  ) 	 - 	tciinicncied for t Cfl.h.1)Ib 	ol I)IIC 	VCW -• 
•0 • 	f 	fl 	 ....t. 	':....i. 4, • 

I 
I 

,0, 



• 

1- 
• 	

0 

• 	 • 
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TiO1S!t1I4 ii1 T • 
________________ 

P1eae refer to your letter NO 
-. - 

 

dtcd 06 Oct 204 

2 • 	I have 	toi1 dirtC td 	to 	itLtortn 	t1i 	t the 	ca:se 	of,  

H L Thuinpi Anal Midwife out of SRF in 1iI 	iospital Lor 

of the post of L4idwif 	or apptt in any vc 
continuation 

GrdC-iii/iV in 13SF out ot (jovt Lurid has been exarnined,( in 
It 	hat; 	theii 	•;ired 	that 	'tr 1ir 	131' Tri)ura is. requestedk- 

£a/ 
. 

to constitute aproper board of officer's justifying tie 

for the 1)o3t 	pplied 	for by 	1S need 
h L ThWflPi Anal Naga 1  

for 	period of oie year oi 	contract tLi3 	afLor takth: :;' 

her wii1ine-S on prescribed pr'oforiva and forward the
MAI 

couiplute- C3è to F1iU for- co113IdertiOfl 

- - 
R siRathOr 	) 

ib 
th1l DIG (ie1iare ) 	

I 

-- 

Ii 	S) 	I I 
I 	

1 

• 
- 	-- 	_. - 

j 	
I 

¶ 	
•_ft•I 

-- 	I I 

•----• --. Th___-_•_. - 

4 

Kii d i.'t 	rya1tya ?r.Lsai' 
I't' 	II 

kfkk 	•S 	 • 4I 
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-V. 

fTcr1 
SH1VRAJ V. PATIL 

S. 	

•-jj 	T 

HOME MINISTER, INDIA 
41h April, 2005 

Dear Shri Sinh 
r letter dated 1 november, 2004 regard19 

Please refer to you  

app0int11t 
of Miss H.L. .ThUmPi Anal Naga 

dlo Late Shri Hutang 

Mono, M1dW1C of.Ftr Hospital .BSF Tripura to 
regutarise her services 

as NM (AuXa' 
Nurse & Midwife) in BSF. 

I have had the m3tle
nly O 0ncombatt 

r looked into. O  
H post of Ayah (onC each in BSF Base ospital jalandhat 

and 6SF 

Base Hospilal Kad3mtala) have been sanctIon for BSF and these 

posts have already been ftllCd 
up. t.preSCflt there is no 

caflCY of 

Ayah1ANM. However, emptOYflt 
of aU para-rnet 

staff paid out of 

SRF(SPeCL3I geliefFufld) in various BSF Hospital/Mt rooms is being 
of 

considered on contract basis for a period 
	one year. Heflc her 

employment as Midwife at Froner Hospital BSF TriPUra Is being 

considered on consoiidat sala 
out of 

 SRF on contract basis for a 

period of one year. 

r 	-rd \NTh 
•. 	

. 	
,)cierelY 

/ 	
RAVPATLLS 

Shri BirtSh01 
M,LA. Tripul , 

Po- Ch11 11 ' 

\ 
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1) 

 K  3t 
C 	 1. 

l his c'nt".i 1'I 	I fHuIi ni iiiuuied :11 j; 	(l) ii 	i under:- 

\ ie;uik. jt;i X i(: 1) 

lie 	:t 	i!.iidi:IL iicie;i'e of pay 	id cttiiileineiil 	ka e iii isiet 3T 

pai.t 	'WcaI 	i:II1'I:iitl 'ui 	Il 	ii I FR 1 hisfiiit IISI' L( 	N I ha 	:ii c,aiiuued in 

I )ci:iil. as pe 	i:i'n iaLcn in 	" ( tI\clliil1i Ut&Iv \1ccinflui 	: h•'d 

	

> Ot -1 employment out ol' all Pvt Funds iiiay he given on CO 	hust or t 

ol OflC \'e.r InStC8d 01 '(j imli,ti , mon.of service C ill COI KI iRhttC(1 	at flliowing'rnts? 

1' Jan 200:- 

I. 
h) I ii 	1Cd - l&s • 71 III -( 	ki wi lb Aya' Swpi & ('/M) 

:\tLttItiIit_l\_ s:ii.ii 	til 	ill i'\ I hind 	:iii1ilnee; p;l(I niil ni i&e.iI IIIi(1S haVe 

liccil i cised and :lho e I cii 	iiied iates and 	eiiiittud' ietilai h>. A .  point icardin 

ciiiiileiiicnl oh' ( 'I l .fl\ it. & ii Pt. OF above 	jIj'\\as,nlsO discussed and Governing 96c 

ttt discws Iia\ C 1101 Ii.ICed to 1IIC l)lO)t)SIi 	S I1U\ all IIIC af)poiiltlnenis ul' pantmedical 

stall paid out 	t' SRF •ai e hein 	ivcn on coUt i act hais f;r a penod of' one year i. 

c&tnsnIRIaIcd s:iiaiv ()iit Ui SRF' 	iiiiitijd ahoe 

I)L1n1itt't.L 2() tlavs Iea\c only 	ii ;icaieiider 	vcai 

'\' 	ie:iidptini 	No th) - 	 - 

Li 	is 	s tibiiuilcti 	thai 	ilic 	case 	ieai diii 	:1i1t&itIlIItiCIiL 	of 	Mis 	I I 	l. 	'lhliImI)i 	AnF•. 

I) 	Liic 	h 	I hiiL;uii 	\ioIltl 	• hidvih: 	oh 	I ii 	i':pi1aI 	itSF 	liipuia 	hiil 	oh' kRF 	to 

niIWIIl/e tiei 	e\iC :i 	ANMI 	\iiiii;itv 	ui't 	:111th 	iI'ih') 	ui iIiLIiiy 	otlici' (iithlII 

post 	in 	il 	iia 	•ihetI 	Iteell 	t'\anilsittI 	liv 	Mi IA 	(P('i-hi-I 	I )el 	) 	Iliiot,uli 	this 	Ite 	thd 

decitk'd 	that 	oal 	t 	iitii-ondt:iii'ed 	post 	ol 	•\ 	eiJh ml uSi 	hse 	hospital 

ii 	ftit 	tit;iai 	k:id:iiiii;ila) 	ha'e 	becit 	:titct,ioiie,tt 	for 	USF 	and 	these 

I h.n lilt .ih 	ItO 	t!Itti 	tip 	\t 	i1lt0t 	iIi' 	i' 	ii 	.;l:IIli 	0I'1\ya/i\NM 

C— .. 

L)I 	I 	I 	\ I 	. ( • 	• I .l 	\ I. III 	 :1 	L.( I rff  I . V 	I'OI(1 

\IRI:RS()N U\\ \V.\ IN I lIt\II\V ,\I'i'IJ( 'AIOj 

P-('oiis/2005/435 
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.•j).\I A fl:C •"': 	\ 	L(. ,  (, 	 i);;Ld. Ac lot Junc 200. 

	

i.\ I J 	flit(I\UJ 1•. 
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to your CO No 0 JG'o 
CP,:/2)Q5/Ljj5 	9-5-005. 

in Lii S cOfltLL ip1y oi point flLflti'nCd 	() 
(bi fL "C 	Lr 

As rcic 	point 	;

1 1 " jr 1nrc -  c ol 	'nr cntiticinctof 
lvc in CCS!h..ct Ci. Pcr 	iuClic:1 staff pnioutbof, SF 
in FTR 	. 1 	i I C.Aii h.z bai cxriin.A In dctil, 
\ c'r L - i' the- 3Uti GovLrnin Body l&ct.rtg 
of $I.F dr 1  cn 29 Oct 04, cJ]oyr'iL1t out of all Pvt Puns 
n'y bL g,ivca on czmtxct bis for period of one ycr ,  

f conti'u - :on of 	ric., on consolidtcd s'1'ry 
t folLo''In I -tCS 'Ir.L.j' S  lr,L J'n 2005.- 

() 3kil1cc1 	- Rs,30UC/- ( ANN & RrJjrephcri i 
(1)) Unski.11cc'! — s.2,7OO/- ( Mid wif/Ay/$wpr& 

C/N) 	•• 

ai'ry of rli Pvt fund crnp1oycs p.d 
out oI' cr±I fnc1 c h 'v. b.cn rcvscd 'nd abovc ncntionccl 
rats anclrcmittccl rcguir1y. A point rGg&rUn 	titlwnt. 
of CL/EL/JL/HL'L of 'hovc staff w as lso cscusscd 'u1 
'.vcrthng J&y to 1 i3cus h-vc not ngrccd to the prposa.1. 

r 	il thc 	o - cnt o. p - re' cc1ical stc.ff p p. ns 

out of SF arc bci,nj givcn on contrct bsi for aprjo 	H 
of 'flL yi ir :o.o!i 1 .'tcd S,vtl 'ry out of $.F 's rncntrc 

F!cncc s u c h craplyGcs have bccn perrittcd 20 diy 
lcvc n1y in n ca.cndc.r ycar 

As I 	rQoiflt No.(b) - 	 I 

It is subiittcd thrt thc caS(,  rcvarcding appoiritmant 
f Niss H L Thump! Anal Nga /itc Sh JIulng 
difc of ('tr hspit1 SF riur out of SRI? to / 

mgularisc her sricc as AN1Q Auxiliary Nursc PindMidwjfc): 
or in 	y oth...r '..'rc-iII ost in BSF has .rcy been 
cxa:incd by i2iA(icrs.iII Desk) through this DtG ri c1ei. , 
that only two non-coibatjscc3 pest of Aya ( ri 	In BSF 
Bs Hcspit.1 Jianc1h'r Ci BSF Easc hespjtal (datl) • 
have bccn snmctioncrl fcr BSF nd thsc post havc alrcady 
bcan fillcd upb At present -thc.-c is no vctcnc' o •Aya/ANL • 

	

Howcvr, mj;loyrncnt of all pzra 	dical staff pd.d 
out of SRF in vc"rious BSF hospital/NI rorno 1s being 
cons! crcc on cDntrrct bs1s for v. period 0 oh iu y.cir. • : 
H ncc htr trp?oyc'cn -t s cathiifo 't Ftr hosp tL Tripur 	1 1  
is bLing consic1 crcc. on cnsol!dtcd sl.ry utiof SRI? 
on contract bnis ror a period of onc,  year 1d. MHA DO 
No,VIP-341/04/Pci-.z_III cLatcd 4.4.2005 ( cop ch'cjOsccj f 	••: 
for rciy xtf.rcncc). 
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- 	 No. 17118/02-MedIBSFI 1 
Government of India 

Ministry of Home Affairs 
Duectorate General Border Security Force 

(Medical Directorate) 

• East Block - 9, Level -.4, 
- 	 RKPuram,Sector-1, 

New Delhi —110 066. 

Dated1. the 
	Sept' 2005" 

To, 	/ 

The HQrs Tripura Front!er 
Border SQcuritv Force 	 . . 
Saibagan, Agartala 

• 	 Tripura (\Nest). 

Subject: 	REGULAR1SATION AS AUXILIARY NURSE MIDWIFE 
ANM) OR IN A VACANCY OF GRADE-ill IN THE' BSF. 

Please refer to your L/Ne. IGA'EsW1 37/2005/22 1 12 'dated' 16th Aug' 2005. 

In this connection, I have been directed to wiite that there is no sanctlonèd 

• 	 post ofANM for any BSF Hospital by Govt as on date. 

However 1  in view of functional requirement at various lqcations ANMs are 

being appointed out of SRF and these posts are purely ternpoiary having no other 

service benefits. As such the request of Miss H L Thumpi Anal for regularization 

as ANM against any Govt sanction is not pdssible. 	• . 

(Dr K Das) 
Commandant (Medical) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH, GUWAHATI 

Miss H.K. Thumpi Anal ... 	 APPLICANT 

-Vs- - 

Union of India & others ... RESPONDENTS 

 - 

 

AND-- 

IN THE MATTER OF 

A rejoinder to the Written Statement 

filed by the Respondents. 

That all the averments and submissions made 

in the Written Statement (hereinafter referred to as WS) 

are denied by the applicant save what has been specif i-

cally admitted herein and what appears from the records 

of the case. 

That the applicant denies the correctness of 

the statements made in paragraph 3, 4 and 5 of the WS 

and respectfully states that just because she has been 

appointed against Special Relief Fund (for short SRF), 

she can not be denied the status of a regular Government 

servant. Rule 2(d) of the SRF Rules, 1998, as annexed by 

the Respondents as Annexure-D to their WS, defines the 

term "member of the Force. A member of the Force means 

an officer, a subordinate officer, an enrolled person 

and a civilian employee of the Force, including those 

Contd. 

'It 
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employees who are paid from the private fund of the BSF 

and who subscribes to the fund. In exceptional circum-

stances, the Exexutive Committee may treat personnel of 

BSF auxiliaries and Home Guards under Ops command of BSF 

who susscribe to the funds as members of the Force. That 

apart the. heading 'source -of income' clearly reveals 

that the said SRF receives grant from the National 

Defence Fund and also from the Government. Since the SRF 

generates income from the National Defence Fund and the 

Government grants, the applicant being appointed against 

fund meant for SRF cannot be denied the status of a 

regular Government serant. Since the applicant has been 

appointed as Auxilliary nurse midwIfe and has been 

employed to perform duties In BSF Hospitals and the 

existence of the said BSF Hospitals are Incidental or 

are connected with the main purpose for which the BSF 

has been set-up, the premises as well as the entire 

paraphernalia of the said BSF Hospitals has been set-flp 

from the fund from the Government of India and the 

applicant has been engaged in the service of the said 

Hospital cotinuously in an uninterupted manner for 

• several years. The entire running of the Hospitals 

including the working of the applicant is subject to the 

supervision and cont-rol of the BSF, the number and 

category of staff engaged in the Hospital is strictly 

controlled by the BSF. As such, the applicant can be 

said to be a BSF employee for all rractical purpose. 

Contd. 
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Therefore, she can not be denied the status of a Govern-

ment servant for the purpose of exercise of jurisdiction 

by this Hon'ble Tribunal. So, the service rendered by 

the applicant can be safely said to be Government 

service and the applicant can also be said to be holding 

a 'civil post'. 

3. 	
That apart since the applicant is claiming 

regularisation of her service as a ci41jan employee of 

the BSF, this Hon'ble Tribunal has ample jrisdjctiori to 

entertain the Original Application in view of the fact 

that this Hon'ble Tribunal would derive jurIsdiction not 

only when the dispute relates to a person already em-

ployed in service, but also when any dispute arises 

relating to the process of selection leading to appoint-

Inent. Here in the instant case, the aPpiicant5ing 

appojnt0by way of regularisation. - 

4. 	
That the applicant denies the correctness of 

the statements made in paragraph 6 of the WS and begs to 

state that she has been denied pesionary and other 

benefits on the pretext of the appointment being made 

out of SRF, whereas for all practical purpose, she is a 

BSF employee within the meaning of the SRF Rules. As 

such, her services are being used in an exploitative 

manner by the BSF authorities by denying her quarter, 

House Rent Allowance, Leave Travel Concession, clothing 

and other benefits and by paying her a consolidated 

Contd. 
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salary only. 

That the applic 4ant denies the correctness of 

the statements made in paragraphs 7 and 8 of the NS and 

respectively states that she had joined the service of 

BSF at the age of 27 years within the prescribed time 

limit for such Governmental appointment and she can not 

be faulted on that count. 

That the applicant denies the correctness of 

the statements made in paragraph 9 of the WS and re-

spectfully states that all Government circülars and 

Rules etc. as regards conferring of special benefits to 

the S.T. candidates are applicable in case of BSF civil-

ian staff and she can not be denied such benefits on the 

pretext of being appointed under the BSF SRF Rules. 

That the applicant denies the correctness of 

the statements made in paragraphs 10 and 11 of the WS 

and respectfully states that contrary to the earlier 

stand of the Respondents that the case of the applicant 

can not be considered for regularisation as because 

there are two noncompat.ised post ofJ/At4M, one at Base 

Hospital, Jallandhar and other at Base Hospital. •Kadarn.-

tala for ANM, letter dated 20.9.05 (Annexure-E to the 

WS) has been issued in perfunctory manner as the speci-

fic plea of the applicant as regards vacancy of ANN 

which had occured at Kadamtala on the transfer of one 

Contd... 

1 - - 	 -- 
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Shri Suresh Devi to Delhi has not been considered by the 

Respondents. This is ample evidence of the fact how a 

poor tribal lady from a remote village of a most back-

ward part of our Country i.e. North Eastern Region is 

being sought to be denied appointment by resorting to 

usual Governmental red-tapisrn. 

8. 	That the applicant denies the correctness of 

the statements made in paragraphs 12 and 13 of the WS 

and respectfully states that it does behave of a model 

employer like BSF which is a Central Government agency 

to treat the applicant in the manner as has happened in 

the instant case. Had the applicant obtained better 

employment elsewhere, she would have certainly left the 

F service rather than working in such miserable condi-

tion at a meagre salary. However by any stretch of 

imagination, it can not give credibility to the action 

of the BSF authorities in using the services of the 

aprijeant man exploitative manner and denying her the 

minimum basic salary and allowances and instead paying 

her a meagre consolidated pay. 

9. 	That the applicant denies the correctness of 

the statements made in paragraph 14 of the WS and re-

spectfully states that the applicant is a full fledged 

BSF civilian employee within the meaning of the BSF 

and SRF Rules and as such, her services can not be 

terminated at the sweet will of the Respondents. The BSF 

Contd... 
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authorities on the pretext of confering benefits to its 

war-widows ought not to have confered the status of a 

contractual employee to the applicant. 

That the applicant denies the correctness of 

the statements made in paragraphs 15 and 16 of the WS 

and respectfully states that 'the applicant having re-

ndered continuous service since 1997 )  her service deser-

ves to be considered for regularisation as per the law 

laid down in the various decisions of the Apex Court and 

which has been so pleaded in paragraph 5.3 of the Origi-

nal Application. That apart, the.fact that the said law 

being not applicable in case of the applicant, she being 

allegedly raid from a private fund, is blatant mistruth 

• 

	

	 made with an ulterior motive of misleading this Hon'ble 

Tribunal. This speaks volume about the conduct of the 

• 

	

	 Respondents in seeking to discriminate a poor • tribal 

lady of the North Eastern Part of our Country. 

That the applicant denies the correctness of 

the statements made in paragraphs 17 and 18 of the WS 

and ,respectfully states that the applicant has come to 

know from reliable source that a Base Hospital at Salba-

gar is going to be commissioned shortly and in the event 

of which there would be no bar on the part of the Re 

spondents , in considering the case of the applicant for 

regularisation of her service as sufficient number of 

posts would be available then. 

Contd... 
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12. 	That the applicant denies the correctness of 

• the statements made in paragraph 19 of the WS and re-

spectfully states that she had withdrawn the earlier 

Writ Petition filed before the Agartala Bench of the 

Honble High Court on being assured by the Respondents 

that her case would he consiered for regularisation, 

although the said assurance has not been given in black 

and white. In this connection, it would be pertinent to 

mention that the applicant being a poorly paid employee 

at the lowest strata of the BSF, is certainly not in 

a comfortable bargaining position; and on being pressur-

ised she was compelled to withdraw the earlier Writ 

Petition. The fact however that her representations 

dated 17.3.05 and 1.8.05 had been considered by the 

• Respondents was never communicated to the Applicant and 

it is only now after receipt of a copy of the WS filed 

by the Respondents that the applicant had come to know 

that her said representations had been disposed of by 

the Respondents. The fact that her these two representa-

tioris dated 17.3.05 and 1.8.05 had been considered by 

the Respondents, but had not been communicated to the 

applicant, so the applicant was on the bonafide belief 

that her representations had not been considered. In 

this view of the matter, the applicant had approached 

this Honble Tribunal by filing the instant Original 

Application being so aggrieved by the inaction on the 

part of the Respondents in non-disposal of the repre- 

: 

Contd... 
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sentations dated 17.3.05 and 1.8.05 and 	praying for 

issuance of a direction for regularisjng her service. 

Under the facts and circumstances stated 

above, it is respectfully submitted that 

this Hon'ble Tribunal may be pleased to 

direct the Respondents to consider the 

case of the applicant for regularisatjon 

of her service inview of the fact that 

a post of ANN exists at 'Base Hospital, 

Kadamtala apart from the fact that other 

vacant post of ANN also exists at the 

Salbagan Base Hospital. 

I, Miss H.K. Thumpi Anal, D/o Late Sh. Hulang Mono 

Anal, aged about 35 years., working as Auxilliary Nurse 

Midwise/ANN, resident of village Berukhudar, P.O. Sungu, 

District Sandal, Mariipur do hereby verify that the 

contents of the paragraphs 12,3,4,6)7,8,9,1011 and 12 

(part) are true to my personal knowledge and those in 

paragraphs 5 and .12 (part) are believed to be true on 

legal advice and that I have not suppressed any material 

fact. 

Date :?j'O,, 

Place 	 (Signature of Applicant) 
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RFQRF THF CFNTRAL ADMN1STR.ATWF TIURUNAL 

UWAHATI RNCH GLLWAHATT 

Ce Nam= QA NO249I2005 

IN THF MA1TR OF :- 

MISS H L THUMPI ANAL 

APPLICANT 

-VFIISUS- 

ThQ UNION OF INDL4 & ORS 

EPFSPQNDNTS 

wo 
TN THF MArrER OF 

Reply to the rejoinder ified by the respondents 

The above named reondents MOST RESPECTFULLY 

beg to state against the reloinder as foflows:- 

11 	That the respondents have received a copy of 

rejoinder ified by the applicant and have gone through the 

same and have understood the contentions made thereàf. 

Save and except the statements, which are not specificafly 

admitted herein below rests may be treated as total 

denial. The statements, which are not borne on records, 
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are also denied and the applicant is out to the 

strictest proof thereof. 

21 	That with regard to the statement made in 

paragraph 1 of the rejoinder the respondents do 

not offer any comment. 

3) 	Those with regard to the statement made in 

paragraph 2 of the rejoinder the respondents 

deny the correctness of the same and beg to 

submit as follows :- 

Rule 2(d) of SRF Rules, 1988 states that 

SRF fund will run with the subscription of 

an officer, Sub-ordinate officer, an enrolled 

person and a civifian employee of the force, 

who are paid from the Private Fund of this 

Department. But BSF has never taken any 

subscription 	from 	her 	being 	paid 

consolidated salary out of SRF Fund. 

SRF fund is run with the own resources of 

6SF and in case any fund is received from 

National Defence Fund Will be included in 

SRF fund for welfare of jawans of the force 
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who are guarding the borders of the Nation 

as mentioned in para 4 (a) to j)  of SRF 

fund Rules. 

A Copy of the SRF Rus is annexed 

herewith and marked as Annexure -R 

(c) As regards her claim to be treated as Govt. 

employee, it is submitted that there are 03 

types of employees serving in BSF te one 

BSF servants paid out of Govt. fund, second 

one is civilian employees being paid out of 

Govt. fund and lastly private fund 

employees being paid out of concerned 

private fund. In this connection para-13 

(interpretation) may be referred vide which 

it has been mentioned that if any dispute 

arises about the interpretation about the 

SRF Rules, the decision of the Director 

Genera!, 5SF would be fInal. 

4) 	That with regard to the statement made in 

paragraph 3 of the rejoinder, the respondents 

while denying the contentions made therein beg 
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to state that since the apocant has been pd 

out of private fund (Spedal Rehef Fund) of 8SF 1  

the fund which is made from the contribution of 

each 8SF personnel for welfare of the family of 

8SF personnel and the post which is holding by 

the applicant is purely a temporary one. The 

claim of the applicant for regularization is not at 

all tenable. 

5) 	Those with regard to the statement made in 

paragraph 4 of the rejoinder, the respondents 

deny the correctness of the same. The 

respondents beg to state that consolidated pay 

and leave is being paid/given to the applicant as 

per SRF Rules. 

61 	That with regard to the statement made in 

paragraph 5 of the rejoinder, the respondents 

beg to state that as regards temporary 

appointment of the applicant at the age of 27 

years, the competent authority considered the 

request of the applicant as per facts and 

circumstances of the individual case. 
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7) 	That with regard to the statement made in 

paragraph 6 of the rejoinder, the respondents 

beg to state that there is no age Hmlt for the 

persons desirous to serve in SRF, but there are 

certarn age limitations for the persons want to get 

the Govt. service. Moreover, the person who 

wants to get the Govt. service has to face the 

recruitment screening/formalities whenever such 

advertisement is published by Govt. from time to 

time. 

That with regard to the statement made in 

paragraph 7 of the rejoinder, the respondents 

beg to state that ANMs are being appointed out of 

SRF and these posts are purely temporary having 

no other service benefits. As such, request of the 

applicant is not possible for Govt. job. 

That with regard to the statement made in 

paragraph 8 of the rejoinder, the respondents 

deny the correctness of the same. The 

respondents further beg to state that it Is once 

again re-iterated that there is no objection to SRF 
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Rules, if she gets a Govt. job anywhere with her 

educational quaficat'ons. 

10) That with regard to the statement made in 

paragraph 9 of the rejoinder, the respondents 

deny the correctness of the same. Thca  

respondents further beg to submit that the 

services, of the aPpcant can be terminated if 

sufficient funds are not available in SRF. 

11) That with regard to the statement made in 

Parauraph 10 of the rejoinder, the respondents 

deny the correctness of the same. Since the 

applicant is temporarily employed out of SRF, 

without any screening formalities which are 

essential in Govt. service, thus her services 

cannot be regularized according to the rules 

applicable to CCS (Pension) Rules. 

121 That with regard to the statement made in 

paragraph 11 of the rejoinder,the respondents 

beg to state that SRF Rules have no objection if 

the applicant gets permanent Job equivalent to 

Central Govt. Employees for which she has to 
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face the. 8SF recruitment process as and when 

such advertisement is pubflshed. 

That with regard to the statement made in 

paragraph 12 of the rejoinder, the respondents 

beg to offer no comment. 

That in view of the above facts.and circumstances 

of the case the Hon'ble Tribunal may be p!eased 

to dismiss the QA. 
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VER!!!CATIQN 

I, Shri B. S. KUSHWAH, Addi. DIG(Comn), HQ 

TRA FTR 6SF, aged about 57 years at present working 

as DIG/PSO, HQ TRA FTR 6SF, Salbagan and am well 

conversant with the facts and circumstances of the 

case for which I am taking steps in this case, being 

duly authorized and competent to sign this verification, 

do hereby solemnly affirm and state that the statement 

made in paragraph (, 3-, are true to my 

knowledge and belief, those made in paragraph 

being matter of records, are true to my 

information derived there from and the rest are my. 

humble submission before this Humble Tribunal. I 

have not suppressed any material fact. 

And I sign this verification this IS th day of 

April, 2006 at Aaart&a in Court premises. 

~QLE P 0 ~M'  
s. M. 

Dy. Inspector General/PS' 
. 	. 	• 

IQTC&MFTB 
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1IF FORE THE CENTRAL ADMLNITRATYF TPTRUNAL 

GUWAHATINC1!GUWAHATT 

Ce !k QA NO 249/2005% 

111THF MAUROF :- 

M!SS H L THUMPI ANAL 

APPUCANT 

-VF!SU- 

The UNION OF INDIA & OS 

!!RESPONONTS 

AFFTflAVIT 

I , B S KUSHWAH, Add!. DIG(Comn), HQ TR.A 

FIR BSF, Salbagan, S/a Late Shri T. S. Kushwah aged 

about 57 years, by caste - Hindu, by profession - 

Govt. service, presently working as DIG!P50, HQ TRA 

FIR, BSF, Salbagan, Agart&a, P.S Airport, West Tripura 

do hereby solemnly affirmed on oath declare as 

follows:- 

Gahatj Hih Court 
Agartala.  Bench. 
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That, I am AddL DIG(Comn.), HQ TftA FTR BSF 

Saibagan, Agartaa, and am well conversant with 

the facts & drcumstances of the case. 

That, presently I am working as DIG/PSO, HQ 

TftA, Ftr, BSF, Salbagan, Agart&a and I am 

competent, empowered and authorised to swear 

this affidavit for and on behalf of the all 

respondents in support of the reply ffled by the 

respondents against the rejoinder. 

That the statement made in the reply are true to 

my knowledge gathered from official records. 

In acknowledgement whereof, I sign to this 

affidavit before the Oath Commissioner, Guwahati High 

Court at Agart&a Bench, Agartala on this the too th 

day of April, 2006. 

7"'ComP 
 mjjsof 

A:davf 
Gauhati High Court 

Agerta Bencj, 

Deøonent is known to me 
a nd identified by me 

AWL 

High 

PONE ' 
q efi* / 51. M. Rf a. 

y. Inspector GeneraI/PS( 

cnn. dt.  ft. 	• 	f'r 
HQTC&MTP 

4 
BSF 
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I certified that I read over and explained the 

.OfltCfltS 
to the dec"a rani and that the decIarn 1  

pe:ect1y to understand them. 

9AH14wi  
- 	 Gauhat4 Htgh Ct 
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- 
4 	 411k 

•y. Inspector Genorál/FSL 

T. 
IQTC&MFT9 

MciCit0c Gen. 
Govt. of tndia,GUt1 ahI 

High Court, Agarla4 I Bnth. 

•1 
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,Kendriya •Kryalaya Parisar, y- 
rU'w I)elhi-1100 03. 

• 	4.ci. •.L v 

Dated oI 	iirch'97. 
..... 

iTI 	ntier t..t.rs./3ector H(rs 
11 Trg.111fr3titUti0 	inc1iC1.ng STCS 

Comrnridaflt$ ESF signal School/ 	
01 

Sigthtl Regt/orty t-egt 
ccnwost0/C3i1T TekanpUr 
All Ens ITsSF 

SubJ CCt 	pIL flL1Ih FUI'IL) RULIS 
"- ..,-."-------- 

Sir, 
I am directed to forWard here:ith a copy of 

L/1i0 
3A/4/38.md.Ia-I /5F/126869 dated 14/2/97 rcqr(1ny 

arnendrncflt in 35F' special Relicf Fund Rules 1988 for your 

inforrnti 	1)1a$e. 

acknoWleLl(C rtceipt. 

WRESH (3AUR ) 
TT DI1CTOR ( 4FE ) 

s above 

copy to:- 

i. 	Ps 	t. ix:; 
• 	•p to idd1 .DG• 

, p; 	to IG(TrcJ) 

4. r'2 	to IG(j?ers) 
, 

PA to IG.(Imn) 
6. PA to I(COID) 
7 • Ph to IG (G) 
6. 

 
pp.. 	to Ic;(op's) 
ii 	to 

 ps to 
)0(CCOUfltS) 	( 2 copieS) 

 
to 

PhD £F (2 copieS) 
nsF/camp Comdt 	

JorkShOp/PRO Bs/ 

 Ml IDte Uçj DG 	
3F/2SEfl 

cell/tSF STS and tied D.te FHQ. 
EDP Cell/RIDS 

 cfce copy. 

1. 
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• 	 THE BORDER SECURITY FORCE 

• 	... 	$?ECI?L RELIEFFUND RULES 	- 1988 

1..TITLE : These Rules shall be called the ' Border 
eojJ 

shall come into force with effect from 1st August, 1988, 

2. PFINITI05 8 in these rules unless the context 

otherwise requires- 

• Fund •' means the 6  Border Security Force 
Special Relief Fund ', 

• bereficiary' means a member of the Force, 
serving or retired or invalidated out of service 

and his dependents. 

'Dependents' reans, widow, non-earningson till 

ne attains the age of 21 years and non-earn.tng 

unmarried daughter and parekts of a member of 

the Force dependent on h3m, The term Dependent' 

shall include miAor brothers and sisters if parents 

are non-earning. 

't.ember of the Force ' means an officer, a 
Suborcinate officer, an enrolled person and a 

civilian employee of the force, incluuing those 

employees  who are paid 'from the ?ri.vate'UfldSQf 

the BSF and who are subscribers to the funds. 

In exceptional circumstances the executive Coiarnittee 

may treat personnel of ZsSF uxil1rieS and Home Guards 
under Ops Comind of BSF who subscribe to the funds, 

as members of the Force. 

SOURCE OF INCOME - The fund shall be raised by 8- 

,iit3 taken over £rom the bSF Special kelief 

Fund governed by'the £sSF Special Relief Fund 

e.ules, june'19739 

Grants received from the iatioral L)efence Ftlndo  

contd... ..2/- 
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Goverment grants, if such grants becon 

necessary in future. 

Voluntary contribution from officers and all 
ranks of the BSF and em*rL of the Force under 

the control of. the EsSF. 

Voluntary subscriptLon and cionations from persons 

other than those raeniorcI in rule 3(4), which 

the Governing Body may agree to 3CCej?t. 

(f) Contriution8 from non-.otficial sources which 

the Governing Body may accept or from any of 

the Force Funds. 

• (g) By taking over all assets of.the 51Bervoleflt 

Fund which has been wouna up with effect from 

3l.7,i938. 

4. ObJECTS OF THL FUU) 

To provide financial as3istaflCe of Rs. 2,500-00 

in lump sum of sucn amount as ma y be fixed by 

the GOverni.rkQEiOdY, in case of death while in 

service to the beAeficiarY, or as may be revised 
from time to time by tne GovLrniflg body.. 

Rehabilitation of widows anci orphans, schemes 

,. 	 which may be in the nature of e stablistuve nt and 

running of widoW homes, provid.ing suitable 

employment opportunities actipning stiPe nds 

for education and vocational training, providing 

housing facilitieS and assistance in ceveoping 

S 	agricuture as a means of livlihoQd. 

• (c) 	To provide refundable aUvncC to Unit welfare 

Centre to enable expansion in their progranuRe 
• 

 

of providing work for the familieS. 

ontci...a../3 

4 
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To provide aasistazxe to zamilies of bSF persoLflel 

in education, vocational training, medical relief 

or any welfare measure which would benefit the 

women and children of the members of the F. 

To establish creches for children in the Units. 

setting up of hospitals at selecte' place for the 

benefit of women and children and the member of 

the Force. 

To give financial.aSSiStunCe to reedy force 

personnel in case of droloaged illness or serious 

di&ease or natural calar.tieS. 

To give reasonable grants ior performing obligatOrY 

social functions. 

(.3) To undertake any other ;elfare 4r ea &iure which the 

Govrflifl 	oy approves. 

LLIP TO 	UIVN ; All type6z of relief as mentiOned 

in Rule 4 way Le given to a bene±CiarY. 

hDMIIII iTIAT IOU OF THZ FUN 

a) The Fund shall be manageci oy - 

Governing body and an 

( ii) Lxecutive Comtittee 

(b) The Qovrniflg body shall c0fl5it of 

j) The irector Genral, i3oruer S r. curity Force 

(Ex-Of.fiCiO 'residnt). 

The MLAI LQ 

iii) The Inçector General (umn) 

	

v) The JLJy irector (Acunn) 	f hrs 

conta.. . . 94/- 
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The Dy Director (Pers) B.F h wra 

The 1y Director (hcctts) B$ MQra 

The Dy Director (Coinn) BSF  HQrs 
The Chief Medica. Off icr USF Hwra 

The btt 	'ector(Welfare) D$k" Ht.áZS 
(who w3.l. act #a a Secretary of the 'und). 

One JtJstt. Di.rcctor from 83F Hwrs nominated 
by the DG. 

One 6ubedar nominated by the DO, out of the 

names recommended by the •IG bSF for the purpose. 

One Platoon Coinander nominated by the DO 
E3 in clause (1). 

One member of the Ministerial. 3taff oL the BSF 

HQrS to be nominated by the DO. 

The Governing Iody may invite one or more 

persona for any meeting. 

(c) The Executive Committee shall consist of z- 

The Dy Director(.dmri) bi HQrs 

The Chief L1edical Cficer, BSF Hrs 

The Asstt Djrctor(Welfare) BF hrs 
(secretary of the Fund). 

The Asstt uirector(ccounts), 5sF ktQrs. 

7. 	The (overning Body shall deci all questions of 

po,iCy including mode of investment of funds, the nature 

an4 quantum of rlief to be given, te type of projects 

and scheme that the iiincl is to spowor and any other 

natters that may not have een provided for. 

80. 	Within the frame work of the general policy laid 

aown by the C.overning body, the Executive Committee will 

give relief in iniividual cases ai control and supervise 

the progress of projects and schemes started by the Fund. 

contd.... .5/.- 
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All money of the Fund shall be ixivestec& either in 

Poatal Gash Certificates or other QovirZfleflt securitieS or 

Fixed Lepsits with state Bank of India or in other 

3chduledBaflKS. Public sector Udertakiflgs and any other 

investmerltb which the Governing Body considers which would 

• 	 fetchhigner interest and would benefit the fundo such 

amounts as may be required for current working expenses 

shall be placed in an account with tre State Bank of India 

or £n.any other Scheduled lank, preferably i n. 	account 

which ray earn an intre8t. The amount of interest accrued 

from time to time will ordinarily be utjljsed for grantinj 

relief to the £SF personnel and thtir families. If any 

amount is found surpluz to requirements, it may be invested 

in such a way as to tarn maximwa intcrest as cecided by 

tne Governing Body. 

	

10. 	s The following booka and records shall be 

maintaird s-. 

iinuteS of the Oovrn.tflg Body and xecutiVe 

Committee Meeting. 

hccounts of all cissets and liabilities of the Fund 

including invatnfltS. 

hccount of all income and expenditure. and 

£rogre$S of all schemes  and projeCtS. 

	

11. 	h1JDIT z 

41,11 accounts shall be audited at least once a year 

by any agency appointed by tne Governing Y3ody and 

approved by tne comptroller and 4\uditer General. 

The audited accountS including the balance sneets 

and progress reports on all pxojecte and 3cLwrnes 

approved by the overflirg 6ody shall )C 

the Guv,.;ri .
ing body once a year by the 

IxccutiVe committee. 

cOfltd.. . .6/-. 
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(c) 	copy of the audited accounts, a copy of the 

ba1atCC sheet ar the annual report shall be 

sent to the prime 1iiSt' Office tor 
information of the Committee of flational 

)efcflCe Fu'id, and to the -. 

LTUt OF 	LI 

12. Grant of 	lit woulz 	j.thin the 6isCLt0n 

of the Goornir1y £3ody anU tci e rulC do riOt give 

any right ;eriy.benerY to eaim relief a f.iC  

matter 	ijht. 

13. I ary;diSi)Ute arises about the interpretations  

o thes€ rüle, the decii°fl o1 
the  .)ireCtOr Geriral 

wçuld b f inal. 

4. Th 	bove rules supe1S(:1e the preVioUS 31)eCial 

ReliUdtUl, June, 1973 eiorovedbY the 

jjstyOi Home Affairs in file 
LO 4/121/7tt5/ 

- . - 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GAUHATI BENCH, GUWAHATI 

In the matter of: 

Original Application No.249/2005 

Miss H.li. Thampi Anal 
Applicant 

-versus - 

Union of India and Others 
... Respondents 

In the matter of: 

An 	Additional Affidavit filed 	on 

behalf of the applicant. 

Additional Affidavit 

Iq Miss H.L. Thmpi Anal, D/O Late Sh. Hulang Mono 

Anal aged about 36 years, presently working as 

Auxillary Nurse cum Midwife, resident of Berukhu-

dat, P.O. Sungu, District - Chandel, Manipur do 

hereby solemnly affirm and state as follows:- 

1. 	That I am the applicant in the instant 

O.A. arid, as such, I am competent to file this 

affidavit and accbrdingly I swear the same. I am 

fully acquainted with the facts and circumstances 

Contd ...... 

- 
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of the case. 

That inspite of excercise due diligence, cer- 

tain factual matters which have vitally being on 

the adjudication of issues raised in the instant 

O.A. has been left out. Therefore this affidavit 

has been filed to bring on record the facts as 

has been stated below. 

That I respectfully state that although I am 

performing the duties of a regular employee at 

B.S.F., I am being paid out of the Special Relief 

Fund 	(for short SRF) just to deny me the status 

of regular employee and to keep me out of ,  the 

scope of ambit of a regular employee within the 

meaning of Rule 2 (d) of the SRF Rules, 1998. The 	/ 

respondents due to reason best known have not made 

any deductions from my salary by way of my contri-

bution to the SRF. 

That apart while my claim for being regular- 

ised in service was being considered by the re-

spondents, they had come up with all sorts of 

technical pleas so as to deny the benefits of, a 

regular Govt. servant. Whereas, in case of similar 

situated persons i.e.. one Smt. Suresh Devi and the 

other Smt. Pangsila bearing Registration No. 

Contd . . . . . 



951200289 who were similarly appointed like me and 

paid out of SRF, their services had been 

regularised. It is only me who has been singled 

out for unfair treatment while considering my case 

for regularisation in violation of Article 14 and 

16 of the Constitution of India. 

That as SUCh q  under the facts and circum- 

stances stated above, it is respectfully submitted 

that it is a fit case wherein this Tribunal may be 

pleased to direct the respcndents to consider my 

case for regularisation particularly in view of 

the facts that on the date of my appointment I 

full-filled all the eligibility norms in as much 

as I was within the prescribed age limit and have 

all the requisite qualifications as is required in 

case of regular appointment.. 

That the statements made in this affidavit 

and at paragraphs 1 9 2,3 and 4 are true to my ,  

knowledge, those made in paragraphs ..x... being 

matters of record of the case are true to my 

information derived therefrom which I 	verily 

believe to be true and the rest are my humble 

submissions before this Hon'ble Court. 

0 
	 Contd......  
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And I sign this affidavit on this 	day of 

at Guwahati. 

-L T 
Identified by me 
	

DEPONENT 

&4 4J 

Advocate 

Ll 
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UUWARATIBENCHUUWAHJVI'1 

OA NO. 249/2005 

MISS FLL. [HUMP! ANAL 

APPLICAN[ 

• 	 - VERSUS- 

UNION OF ED!A & ORS 

RESPONDENTS 

IN THE MAITER OF 

Reply to the Additional Affidavit filed the 

OA No. 249/2005 by the applicant  

That the respondents have received copy of the Additional Affidavit filed in the 

above noted OA and have gone through the same and have understood the 

contentions .made thereof. Save and, except the statements, which are specifically 

admitted herein below, rest may be treated as total denial and the applicant is put 

to the strictest proof thereof 

That with regard to the statement made in paragraphs 1 and 2 of the Additional 

Affidavit the respondents beg to otter no comments. 

That with regard to the statement made in paragraph 3 of the Additional Affidavit 

the respondents while denying the statement made therein beg to state that the 

applicant was appointed as Auxiliary Nurse, Midwife out of Special Relief Fund 

7 
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as Special case as per Special Relief Fund Rule 2 ((k) 1988 not 1998 as mentioned 

by the applicant. 

Rule 2(d) Special Relief fond will run with the subscription of an officer, 

Subordinate officer, an enrolled person and a civilian employee of the force, who 

are paid from the private fond of this department. But BSF has never taken any 

subscription from her being paid consolidated salary out of Special Relief Fund. 

4) 	That with regard of the statement niade in paragraph 4 and 5 of the OA the 

respondents beg to state that as regards her claim to be treated as Govt. 

employees, it is submitted that there are 03 type of employees serving in BSF i.e. 

one BSF personnel paid out of(ovt. fond, second one is civilian employees being 

paid out of Govt. hind and lastly private hind employees being paid out of 

concerned private hind. In'this connection Para 4 (interpretation) may be refened 

vide which it has been mentioned that if any disputed arises about the 

interpretation about the Special Relief Fund Rules, the decision of the Director 

General, BSFwould be final. 

An application dated 01.08.2005 submitted by the applicant regarding 

regularization as Auxiliary Nurse, Midwife was tbrwarded to FHQ Med Dte on 

16.08.2005. On 28.09.2005 FHQ Med Dte had intimated that there is no 

sanctioned post of Auxiliary Nurse, Midwife for any BSF hospital by Govt. as on 

date. However in view of functional requirement at various local Auxiliaiy Nurse, 

Midwife are being appointed out of Special Relief Fund (in sort SRF) and this 

( 
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post are purely temporary having no other service benefits as such request of 

applicant for regularization as Auxiliary against any Govt. sanction is not 

possible. 

LI 

5) 	That in view of the above thcts and circumstances Of the case the Hon'ble tribunal 

may be pleased to dismissed the Original Application. 



VERWICAIION 

I 	P J Sebastian, Deputy inspector General, aged about 55 years at present working 

as Prncipal Staff Officer, HQ Tripurá Frontier BSF Saibagan am well coriversañt with 

the tact and circumstances ofthe case and taking teps in this case, being duly authorized 

and competent to sign this veritiction, of this reply, do hereby solemnly affirm and state 

that the statement made in paragraphs 1, 3 and 4 are true to my knowledge and beliet 

those made in paragraph 2 being matter of iecords, are true to my inlbrmation derived 

there from and the rest are thy humble submission beibre this Humble Tribunal. I have 

not s ppressed any material tct. 

And I sign this verification this 12 	 th day of June' 2006 at Agartala. 

1NT 

peCtOr General/PSt 

HO TC&MFTP 
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BEFORE [HE CENTRAL ADfvIINISTRA'IIVE IRIBUNAL 

(iUWAHATIBENCH (iUWAHA1! 

Case No. O.A. No. 249/2005 

•IN THE MAIlER OF :- 

MISS H L [HUMP1 ANAL 

APPLiCANT 

VERSUS 

The UNION OF INDIA & ORS 

RESPONDENTS 

AFI'll)A VI'! 

I, P J Sebastian, DIG,PSO, HQ Tilpura FIR BSF, 

• 

Salbagan, S/o Late Shri P M Joseph aged about 55 years, by caste- 

Christen, 	by prQfession-Govt. 	service, 	presently workihg as 

• 	 DIG/PSO, H(, IRA FTR, B SF, Salbagan, Agartala, P S Airport, 

West Tripura do hereby solemnly altinned on oath declare as 

tbllows:- 

• 	 1. 	That L am DIG/PSO, HQ TRA FIR BSF Salbgan, 

V Agartala and am well conversant with the facts SC 

V  circumstances of the case. 

fnissio.pf 	vit • 	
V 

• 

Gauhati Hich Coit 
V 

V 	

V 
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That, presently I am working as DIG/PSO, HQ 

TRA FTR BSF, Salbagan, Agartala and I am 

competent, empowered and authorized to swear this 

affidavit for and on behalf of the all respondents in 

support of the reply ed by the respondents again'st fil  

the rejoinder. 

That the statement made in the reply are true to my 

knowledge gathered from official records. 

In acknowledgemónt where ot I sign to this affidavit 

betOre the oath Comniissioner; Guwahati High Court at Agartala 

Bendi, Aartala on this the 12 th day of 3u)7s, 6 

DPO' 'I 
Olt 

	

S. 	 1pçj./3enerat/FSC 

J)eDOflcnt is known to mc 	%JQ c '& M FTB 

and identified by me 	 • 

fi OMMI Ooisrnment 	0"im  
S 	 AO1IATI )UCH coui. 

MJA.4- RCi& 

c1ss 0t ;  
Gauhati High Court 

Agartata Bencbe 
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IN THE CE:NTRAL ADMINISTRATIVE TRIBUNAL 
GAUHAT I BENCH GUWAHAT I 

In the matter of: 

Original Application No.24912005 

Miss H.W. Thumpi Anal 

Applicant 

-versus - 

Union of India and Others 
Respondents 

-AND- 

In the matter of: 

An Additional Affidavit filed on behalf 

of the applicant highlighting the fact 

that during the pendency of the instant 

O.A. the conditions of service of the 

applicant has been changed to the 

detriment of the applicant. 

Additional Affidavit 

I 	Miss H . L.i:pi Arial q  1)/0 Late Sh 	Hulang Mono 

Anal aged about 37 years q  presently working as Auxil-

iary Nurse cum Midwife in the Border Security Force 

Saibagan, Agartala q  Tripura (West) District Tripura 

and a resident of Berukhudar ,  P . D. District - 

Chandel Manipur do hereby solemnly affirm and state 

Contd., 
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as follows- 

That I am the applicant in the instant O.A. 

and 	as such I am competent to file this affidavIt 

and accordingly I swear the same I am fully acquaint-

ed with the facts and circumstances of the case. 

That I have filed the instant O.A.as Applicant 

claiming regularisation of my service as Auxiliary 

Nurse-cum--Mid-wife as I have been serving on continu-

ous basis since 26.997. The said O.A. is pending 

disposal of this Hon'ble Tribunal. 

That this Additional Affidavit is being filed to 

bring on record of the fact that although I was ap-

pointed vide order dated 26.9.97 as Auxiliary Nurs-

cum-Mid-wife and I am being paid out of special relief 

fund and even though the said appointment was purely 

temporary, no time liniit has been fixed as regard my 

continuation in service in the said post Now since I 

have filed the instant O.A.claiming regularisation,  

the respondents just in order to deny my Just and 

legitimate claim had changed my condition of service 

to my detriment 	in as much as the Additional Deputy 

Inspector 	Beneral/P.S.D. 	Frontier Head 	Quarter,  

Border 	Security Force s, Tripura vide 	order. No 

IGA/ADM/01/5/206/6481-84 dated 13.606 had intimated 

Con 
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me that my appointment has been made contractual with 

effect from the period 5..4.06 to 4.4.07 ie for a 

period of one years 

copy of the aforesaid order dated 136..06 

is annexed hereto and marked as Annexure-12 

4 	That I 	respectfully state that the malafide 

intention of the respondents in order to deny my just 

and legitimate claim is quite apparent from issuance 

of the aforeesaid order dated 1366 as because after 

rendering long 9 years of servic:e there is no reason 

on the part of the respondent authorities to make my 

service contractual for a period of one year ie with 

effect from 5.4.06 where as there is no such earlier 

order which states that my service shall continue 

upto 4.46 

5 	That as such it is quite apparent that the mala- 

fide intention of the respondents is writ large from 

issuance of the aforesaid order dated 13606 and I am 

being singled out for unfair treatment by the respond-

nets. It is quite obvious that respondents does not 

have the intention to continue my service beyond 

4.4.07. 

6. That as such under the facts and circumstances 

stated above it is respectfully submitted that it is 

Contth. 
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a fit case wherein this Tribunal may be pleased to 

direct the respondents to consider my case for regu-

larisation particularly in view of the -Fact that on 

the date of appointment I had full-filled all the 

eligibility norms in as much as I was within the 

prescribed age limit and possessed all the requisite 

qualifications as is required in case of regular 

appointment. 

6. That the statements made in this affidavit and at 

paragraphs 124 & S are true to my knowledge those 

made in paragraphs 3 being matters of record of the 

case are true to my information derived therefrom 

which I verily believe to be true and the rest are my 

humble submissions before this Hon'ble Tribunal. 

1

74- 
And I sign this affidavit on this 	day of

*Av~~ August q 206 at Guwahati. -  
4L /kqwy2 

Identified by me 	 DEPONENT 

Advocate 

Siqned before me  

&1'41~ 
 

ADVOCATE 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 	$ J- 

GUWAHATI BENCH GUWAHATI 
	 Sj L 

OA NO.249/2005 

MISS•.H L THUMPI ANAL 

APPLICANT 

-VERSUS- 

UNION OF INDIA & ORS 

RESPONDENTS 

IN THE MATTER OF 

Reply to the additional Affidavit filed 

by the Applicant 

That the respondents have received a copy of the 

Additional Affidavit filed by the applicant and have 

understood the contention made thereof. Save and 

except the statements, which are not specifically admitted 

herein below rests, may be total denial. The statements, 

which are not borne on records, are also denied and the 

applicant is put to the strictest proof thereof. 

That with regard to the statement made in paragraph 1 of 

the Additional Affidavit, the respondents do not offer any 

comment. 

That with regard to the statements made in paragraph 2 

of the Additional Affidavit, the respondents beg to submit 

that the applicant has been appointed temporarily out of 

Special Relief Fund, which is run with the own resources of 

BSF Personnel. No aid/funds are being provided by 
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4 
• 	 I  

2 	c. 

ISO. 

K. 

0 

Centra I/State Govts. The Special Relief fund is purely a 

private fund generated from the contributions made by all 

ranks of the Force and does not fall under the ambit of 

• definition of 'State' Under Article 12 of the Constitution of 

India. Therefore, this present Original Application so filed 

in its present form is not maintainable and Hon'ble CAT 

has no jurisdiction to entertain this Application. 

That with regard to the statement made in paragraph 3 of 

the Additional Affidavit, the respondents beg to submit 

that the appointment order was issued since her 

consolidated pay has been increased by worty DG BSF 

form existing Rs.3,000/- to RS.4,500/- per month. Time 

to time requirement is being assessed by a Board of. 

Officers by taking into account the financial constraints of 

the Special Relief Fund. There is no partiality among the 

temporarily appointed staffs paid out of Special Relief 

Fund. Moreover, the Special Relief Fund is fully under the 

jurisdiction of theDG BSF. 

A copy of the DG IBSF Letter dated 

20.11.2003is Annexed herewith and 

marked as Annexure-R-1 

That with regard to the statement made in paragraph 4 of 

the Additional Affidavit, the respondents beg to submit 

that the respondents have already made submission in 

this regard before the Hon'ble Tribunal wherein it has 

been submitted that the service of the applicant is purely 

temporary and can be terminated at any point of time on 

short notice without assigning any reason. 
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That with regard to the statement made in paragraph 5 of 

the Additional Affidavit, the respondents beg to submit 

that it is once again stated that her services can be 

terminated at any time if SØecial Relief Fund position is 

worse since SRF is fully under the jurisdiction of DG BSF. 

That with regard to the statement made in paragraph 6 of 

the Additional Affidavit, the respondents beg to submit 

that once again it is stated that the applicant was 

temporarily appointed out of SRF and hence, she never 

underwent any screeninglrecruitment formalities which 

are required for Govt. job. 

That with regard to statement made in paragraph 7 of the 

Additional Affidavit, the respondents beg to offer no 

comment. 

That in view of the submission made by the respondents 

in this reply as well as in the Written Statement and other 

affldavits filed before the Hon'ble Tribunal, the Hon'ble 

Tribunal may be pleased to dismiss the OA with cost. It is 

• further submitted that undr the laws laid down by the 

Hon'ble Supreme Court in Urna Devi's case relating to 

temporary appointment, the applicant is not entitled to 

any relief as prayed for in the instant Original Application. 

Hence the Hon'ble Tribunal may be pleased to dismiss the 

OA. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH GUWAHATI 

Case No. O .A. No.249/2005 

IN THE MA1TER OF- 

MISS H I THUMPI ANAL 

APPLICANT 

VERSUS 

The UNION OF INDIA & ORS 

RESPONDENTS 

AEE!PAMU 

I, Shri P K Wahal, ADIG, HQ Tripura FIR BSF, 

Saibagan, S/a Shri S K Wahal aged about 52 years, by caste Hindu 

by profession- Govt service, presently working as Principal Staff 

Officer, HQ TRA FIR, BSF, Salbagan, Agartala, PS Airport, West 

Tripura do hereby solemnly affirmed on oath declare as follows 

That I, am PSO, HQ TRA FIR BSF Salbagan, 

Agartala and am well conversant with the facts & 

circumstances of the case. 

That, presently I am working as PSO, HQ TRA, 

FIR BSF, Salbagan, Agartala and I am 

competent, empowered and authorized to swear 

this affidavit for and on behalf of the all 

respondents in support of the reply filed by the 

respondents, against the Additional Affidavit. 

That the statement made in Paragraph 2,5,6 & 8 

in the reply are true to my knowledge gathered 

from official records and those made in 
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Aft idaJit 
Gauhati High Court 

Agart&a Bench. 	 4 
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/ 	paragraph in paragraph 3,4 & 7 being matter of 

records, are true to my information derived there 

from and the rest are my humble submission 

before this Hon'ble Tribunal. I have not 

suppressed any, material fact. 

In acknowledgement where of,. I sign to this Affidavit before 

theoth Commissioner, Guwahati High Court at Agartala Bench, 

Agartala on this the dQL );k day of.Mv. 2006. 

kn9n 
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rvt of india.GauP80,  

bfl i;q Aja(t98 Fjefb

"[';' Commlsslofl'er of Affidav. 
Gauhati High Court 

artaIa Bench. 

' IjFTWr  
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GIJWAHATI BENCH AT GUWAHATI 

0.A No. 249 OF 2005 

Miss H .L.Thumpi Anal 

Applicant 

4*. 	- 
\ \ 

-Versus- 

Union of India & Ors 

Respondents 

The written statement on behalf of the Respondents 

above named - 

WRITTEN STATEMENT OF THE RESPONDENTS MOST 

RESPECTIFULLY SHEWETH: 

1. 	That a copy of the Original Application has been 

served upon the Respondents. The Responderts after 

going through the same have understood the content 

thereof. 

Contd ... P/-2 

Comm ner of 4ffidavft  GauhatjHh court  
4artei8 
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2. 	 hat the Respondents beg to state that the 

statements which are not specificaUy admitted by the 

answering respondents are deemed to be denied by them. 

3. That with regard to statements made in para 1, 

the respon dents beg to state that Miss H L Thumpi Anal, 

D/O Late Hulang Mono, VIII Berukhudam, P.O Sungnu, 

Distt- Chandel (Manipur) was temporarily appointed out of 

Special Relief Fund (in short SRF) with effect from 

26.9.1997 as per offer appointment issued vide FIR HQ 

BSF Shiliong (Meghalaya). Special Relief Fund is a purely 

private fund which is run with own resources of the 

department and there is no connection with Govt. service. 

The source of income to Special Relief fund is as under 

Assets taken over from the BSF 

Special ReIief Fund governed by BSF Special 

Relief Fund Rules, 1973. 

Grants received from the National 

Defence 
	

Fund. 

Contd ... P/-3 

V  V  . I ~/rl' I  

commissi onier of Aft1daVt 

Gauhatt Hi9  Co"" 
AgattBla sench 
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Government grants, if such grants 

become necessary in future. 

Voluntary contribution from officers 

and all ranks of the BSF and members of the 

Eorce under the control of the.BSF. 

Voluntary subscription and donations. 

from persons other than those mentioned in 

Rule 3(d), which the Governing Body may agree 

to accept. 

Contributions from non official sources 

which the Governing Body may accept or from 

any of the Force Funds. 

By taking over all assets of theBSF 

Benevolent Fund which has been wound up with 

effect from 31.7.1988. 

A copy of the SOP is annexed 

herewith as Annxure-'A'. 

Contd. 

Commi0r 
Of IçdaV 

Gautlati Hiciti CouVt 

Agartata aench, 
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7at zregard4 	 to the statement made in 

paragraphs 2 & 3 of the original appflcation the.. 

Respondents beg to offer no comment. 

That with regard to the statement made in 

paragraoph 4.1 of the afiginal application the Respondents 

beg to state that the applicant was interviewed as 

required for temporary appointment under SRF which is a 

BSF private fund run with subscriptions of the jawans. 

That with regard to the statement made in 

paragraph 4.2 of the original application the Respondents 

beg to state that she joined at Ftr HQ BSF Salbagan on 

24 Nov 2003 as per 'movement order No. Estt/37 

Bn/BSF/2003/1744-49 dated 22 Nov 2003 for which she 

was not entitled to any transfer grant which are entitled 

to Govt. employees only. 

Copies of the movement order and joining 

report are annexed herewith as Annexure- 'B' and 'C' 

respectively. 

C.ontd ... P/-5 
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jofler of Athda4 
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at with regard to the contents of. paragraph 

4.3 are denied that her request.for regularization as ANM 

out of Govt. fund was rejected as conveyed vide FHQ 

(Mm Dte-I) Letter No. 34/238/2005-Sfm-i/BSF/9426-27 

dated 30 May 2005 being the reason that only two non 

combitised post :° aya (one each in BSF Base Hospital 
Now 

JalandhardBSF Base Hospital Kadamtala) have been 

sanctioned for BSF and these posts haveal en 

filled up. 

Copy of the letter is annexed herewith as 

Annxur-'D" 

8. 	That with regard to the statement made in 

paragraph 4.4 of the original application, the Respondents 

beg to state that the application was temporarily 

appointed out of SRF which does not provide any 

pensionary benefits. She should apply for the post of 

ANM out of Govt. Fund as and when vacancy occurs 
- 

against the advertisement published for such post. 

Contd...P/-6 
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o4/0 

 

CoMm i ssioner of AttldaVI 

Gauhani High Coui 

AUartaIO 8ench 
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That with regard to the statement made in 

paragraph 45 of the orginal application, the Respondents 

beg to state that the applicant needs to apply separately 

for the post of ANM out of Govt fund as and when 

advertisement is published. 

That with regard to the statement made in 

paragraph 4.5 of the original application, the Respondents 

beg to state that FHQ (ADM DTE-I) BSF New Delhi UO No. 

34/238/2005-Adm-I/BSF/942627 dated 30 May 2005 

(Annexure-'D') intimated that the case regarding 

appointment of Miss H.L.Thumpi Anal. , D/O late Sh. 

Hulang Mono, Midwife of Ftr hospital BSF Tripura out of 

SRF to regularize her service as ANM (Auxiliary Nurse 

Midwife) or in any other Grade-Ill post in BSF has already 

been examined by MHA (Pers-Ill Desk) through FHQ 

(Adm Dte-i) BSF, New Delhi and decided that only two 

non co.mbatised post of Aya (one each )in BSF Base 

Hospital Jalandhar and Base hospital Kadamtala) have 

been -  sanctioned for BSF these posts have already been 

filled up and nova 

o o'  

COMM  

Gauhati Hh Wdit  
Agertald R@n& 

exist in the Force. 

Contd ... P/-7 
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That with regard to the statement made in 

paragraph 4.7 of the original application the Respondents 

beg to state that the application of the petitioner dated 

1.8.05 and dated 17.3.05 forwarded to FHQ (Medical Dte) 

BSF New Delhi and decision received from competent 

authorIty on the matter has been conveyed to the 

petitioner. 

Copy of the application dtd 24.10.05 is annexed 

herewith as Annexure'E:' 

That with regard to the statement made in 

paragraph 4.8 of the original application the Respondents 

beg to offer no comment. 

That with regard to the statement made in 

paragraph 4.9 of the original application the Respondents 

beg to state that consolidated pay as revised under SRF 

was paid from time to time. 	it is false that her 

consolidated pay for the month of July,2005 not received 

by her till date. 

V 0 
ev 

•f 
Gau % tt .1 9 

p1gaTtata Ben 

Contd...P/-8 
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Consolidated pay for the month of Juiy,2005 

was advanced to ASIA/Pharmacist C.P Sagar under Pay 

cheque No. 2953  dated 24th  Aug, 2005 and the advance 

has been adjusted on 06th  Sep,2005. 

Copy of the acquainted roil is 	annexed 

herewith as Annexure'F'. 

That the contents of para 4.10 are denied that 

her temporary contractual appointment issued for a 

period of one year from 5thapril,2004th April, 2008 

vide 	FTP. 	HQ 	BSF 	TR.A 	order 	No. 

IGA/ADM/01/05/2007/28756-58 dated 28/29 Sept,2007 

has been ended itself. 

Copy of the letter is annexed herewith as 

Annaxu re-'G'. 

Copy of undertaking to this effect submitted by 

the applicant 	is annexed herewith as 

Annexure-'H". 

That the contents of para 4.11 are denied that 

her temporary contractual appointment automatically 

COMMISsIoner of Aft idaVI$ 

Gautlati High Court 

Aa1taIa BenCh. 

c:) 

Ce T TU 

-. 4 MAY 2009 
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ended on 4th  April,2008 based on latest SOP issued by 

DIG (Admn) HQ DG BSF New delhi letter dated 1st 

Oct,2007. 

Copy of the letter is annexed herewith as 

An nexu re-I 

That with regard to the statement made in 

paragraph 5.1 of the original application, the R.espondents 

beg to state that due to introduction of newly framed SOP 

at FHQ, the contractual appointment has been ended. 

17. 	That, with regard to the statement made in 

paragraph 5.2, 5.3 & 5.5 of the original application the 

Respondents beg to state that DIG (Admn) HQ DG BSF 

New Celhi vide tJO No. 34/238/2005-Adm-I/BSF/9426-27 

dated 30 May 2005 (Annexure-D) intimated that the case 

regarding appointment of applicant as ANM or in any 

other Grade III post in BSF has already been. examined by 

MHA (Pers-IlI Desk) and decided that only two non 

combatised post of Aya (one each in BSF base hospital 

Jalandhar and BSF base hospital Kadamtala has been 

Contd ... P/-i0 
C6mmisS10t' 	flidaVñ 

Guhati High Coult 

AUatta%a Bench. 
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sanctioned for 8SF and same have been fiHed up. Hence 

there has been no violation of article 14 of Constitution of 

India. 

That with regard to the statement made in ,,/ /18- 

paragraph 5.4 of the original application the Respondents 

beg to state that the applicant may apply as and when 

vacancy occurs and advertisement is published. 

1 That with regard to the statement made in 

paragraph 6 of the original application the Respondents 

reiterate the statements made in para 11 of this written 

statement. 

That with, regard to the statement made in 

paragraph 7 of the original application, the Respondents 

beg to offer no comment. 

That with regard to the statement made in 

paragraph 8 of the origlnal application, the Respondents 

missi 
	of 

Gau' Htgt1 CoUtt 
xUattata  BeflCI' 

Contd...P/-i1 
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:

Central AdThinh1Dtrmv 

beg to state that as per FHQ (Adm Dte-I) BSF New Delhi 

letter No. 34/318/2003-ADM-I/20082-2038 1  dated 201h 

Nov 2003, SRF staff to be filled up from the widows of 

BSF only and should be on contract basis for a period of 

one year with certain terms and conditions. 

Copy of the letter is annexed• herewith as 

Annexu re-'G' 

22. 	That with regard to the statement made in 

paragraph 9 of the original application, the Respondents 

beg to state that the Special Relief fund is purely run with 

own resources of BSF and it is not liable to .CCS (Pension) 

Rules. The Special Relief fund Rules, 1988 have also been 

approved by the Government of India. Hence, her 

request for continuation of temporary appointment can 

not be considered since fresh widow/wards of BSF 
-- -- 

candidates are given the opportunity as per revised policy 

of Special Relief Fund. 

The respondents further beg to state that one 

person namely Narayan Singh has filed WP(C) No. 1288 

00, 
	 Contd ... P/-12 

Commissioner of Affidavit 

Gauhati High Couft 

AuaTtaia BenCh. 
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of 1994 in the High Court of Madhya Pradesh chaflenging 

his termination and for issue of writ of Mandamus and/or 

Certiorari and/or any other writ suitable. The writ petition 

was 	dismissed 	on the ground 	that 	the school 

administrative board was a private body without getting 

grant/aid from the State or Central Government. The writ 

petition was also challenged.. on the ground that school 

administrative board was not an authority under article 12 

of the Constitution of India and accordingly, the writ 

petition was rejected. In view of the fact laid down by 

the Respondents the original application may be 

di sm I sse d. 

23. 	That with regard to the statement rnade in 

paragraph 10,11 & 12 of the original application the 

Respondents beg to offer no comment. 

IV 

of At?idaV 

Gauhati High COU(t 

Aartata Bench. 
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I, Sanjthi Singh 5/0 Late R P Singh, Age 57 years, Deputy 

Inspector General, posted as DIG/PSO, BSF, Frontier HQ Salbagan, 

Agartala (Tripura) by Religion Hindu, a citizen of India and has been 

authorized by the Respondent to verify the statement on their behalf. 

I, do hereby verify that the statément made in paras 

0. aZ%3 
I) are true to my knowledge and those made in 

paras being matter of record are true to my 

information derived there from which I believe to be true and the 

rests are my humie submission before this Hon'ble Tribunal and I 

have not suppressed any material facts. In acknowledgment whereof 

I sign verification to this affidavit on behalf of the respondent before 

the Oath Commissioner of the Hon'ble Gauhati High Court, Agartala 

Bench, Agartala on this the 2I)- day of 2009. 

In acknowledgement whereof I sign and swear this 

Affidavit before the Oath Commissioner, Gauhati High Court, Agartala 

Bench, Agartala on 2&fe-b'2009. 

The deponent is known to me 

And identified by me 

Dgi 

fly. ipetOr Genera iJPiO 

f 	ft : W 

BQ. Triptr 

Solemnly affirmed before me on this the 	day of 	2009. 
qC!yt.OrIfl 	'au 

COTAM iSS1 Ofl9 

68u8t 4iq11 Coult 
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2 . 	Defiiiticns : Ix t1tse rules iiiiless be Context otJirise requires:- 	 4 MA'( 2009 
a) 	PuL1d meias the Border Security Foicc, Special Reiief Fund'. 

. :. 
	 b) 	Brificia(v' means a member of the Force, ;erving or retired r 

seryice and his dependents. 
). 	 e) 	• Dependents' means, widow, non-earning son till he attains the age of 21 years and 

nqn-earnin unmarried daughter and parents of a member of the Force dependent on 
liini, The terni 'Depundent' shall include minor brother and sister if parents are non-
earning. 

Member of the Force' means an officer, a Subordinate Officer, an enrolled person and 
a CiViliaD emplo'yee of the force, jjudjng those employees who are raid from the 
Private Funds of the 8SF Gwho are subscribers to the fugjd, '  

in exceptional circums(ances the executive conmiue may treat personnel of BSF Auxiliaries 
and Home Guards uider Ops Command of 13SF who subscribe to the funds, as members of the Force 1  

QE1QMF The flmd shall be raised by 

• 	 a) 	Assets taken over from the BSF Special Relief Fund govencd by the BSFSpecial 
Relief Fcnd Rules, June 1973. 
c3raiit received from the Natiojial' Defence Fund. 
Govertiwerti g....ants, if such grants become necessary in flJture. 

• 	 d) 	Voluntary contribution from •officers and aliranks of the 13SF and members of the 
Potce under the control of the 13SF. 
Vnhwtaiy subscription anti donations from persons olhci than (hose mentioned in rule 
3 (d) which the Governing Body may agree to accept. 	' 
Contribution from non-official sources which the Governing Body may accept or 
from any of the Force funds. 	. 
By taking over all assets of the BSF Benevolent Fund which has been wound up 
'with effect from 31.07.1988. 	 . 

a) 	To provide financial assistance of Rs. 2,500/- in lump-simm or such amount as may be 
fed by the Gc)erning Body, Ir case of death while in servi-e to th beneficiary, or 
as may be revised from time to time by the Governing Body. 
Rehabilitation of widows and orphans, scheiries which may he in the nature of 
es(aiishniejjt arid running of widow homes, providing 'suitable employmemit Opportuni-
ties, sanctioning stipends for educational and vocational training, providing housing 
thcilities and. assistance in developiimg agriculture a4means of livelihood. 

c) 	To .j)JOvjclC refundable advance to Unit Weitue Centre to enable expansion in their 
programme of providing work for the families. 	. 	. 	 , . 

Cl .) 	To provide assistance to 'families of 13SF personnel in, education, vocational training, 
medical relief or any wefare measure which would benefit the women and childrn of 
the members of the BSF. 	, 	 . 	. . . . 	. . 

c) 	To establish cmrecles for children in the Units. 	' 	 .• 	,• .y .. •,  
I) 	Sciting'up of hospitals at selected place for he bcnefit of v/omen and children and the 

niciribers of the Force.' 	. . 	. 	. 	 ' 	
.. 	: •, 

• 	
: 
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C) 	
I 	-  a) 	 4 MY 2009 

' 	 ., 	 I 

	

1) 	
GOV(r1ung Body and an 
F ecut ve C 	 1 

	

ii) 	
onjpiC 	

( 

LI) 	
- 

') 

 

The Dtrcctor 
General Border S(CUft) Force (Ex Off0 PrcszJoj]L) u)  The AUdI DO 

The T1spector Geierai (Admn) 
A. 

FA  

	

iv) 	BSF 	 . 

	

y) 	46  •represer]taj, from the 
.M}IA 	 -. 

j 	Dy  Dnecto (Adnix) 13SF HQis 	
fJ 

	

Vu) 	The Dy Dzrector (Pers) BSF HQzs 	 , 

fh e Dv Director (Acctt.) BSJ FQrs 

	

'x) 	The Dy Director (Cornn) BS1 HQs The Chief Medical Officer 13SF HQrs 	 ' 

The Assu Director (Welfare) BSIF HQrs (who 
wilJ tct as a Sccretary of the Fu'xl) 	

? Jr 

	

xi) 	Oe kuit A,tt Director -om BSF HQrs floflhlnated by (he DC 

	

X1'i) 	

OliC Sttbedar flwnlnatcd by the DG out o th nanie recommended by. 
the IG 

., 	 . 	
r BSF tor the purpose 	

I' 

	

'U' ) 	Oii P 
ItOo Cofnmandei nO!nulatil bY the DO s in c'ausc (1) 

	

\\/) 	Oi e member of the Ministerial Stafi of he BSF HQrs to oe nomlnaLed by the:; DG 

	

x\'i) 	The Go fl1flg Body may invite one 	
more persons tor any rnee(lLIg c) 	The Executive  COMInittee shall Consist II 

- 

	

i) 	The Dy Director (Adn) BSF HQrs 

 

 

The Ciief  Medical Officer, 13SF 11Qi 

	

ill) 	I 
he As(t Director (Welfdre) BSF HQrs (cecretarv of (he Fund) 

	, 

	

J', 	The Astt Director (ACCOUflES) 13SF HQrs 

	

. 	 . 	 : 	 • 	 • 	 . 	 .. 	

:. 

7,  The 
Gove nn Body shail decide all questi1s of po y including Jn)d of 

iiv (  of  fup&,1 

lic ii ii'i md qu tfl(ujji 
of u u tu hi given, thc type of rnojec and scheme 

thjt the fund is to spoTsor 

	

iid any other i ttei 	iat n]ay not liv t)en provided for 	 c r \itl,iii th franic work of th 
genera! polici laid dowr by the Governing 8ody, the Lxecuve 'il1 giv rehLf in 

individual cases and coitro1 and cupervise the 
progies of projd j 

schen Cs started by tne 1 Und 

All money ot Fund Shdl] be ) fl\ LSted ei ther in Postal Cash Ccrtitic1ttes or other Covernjent 
rities or Fixd Deposits ith StateBac of 

India or in other Schedules 8ank Public Sector and any other lnestments which the Goerriing Body considcrs 
wlnul would fetch higher 

Onlbj

benet te 1rid Sucn amoun 1s s may be required for culrii,t woiking expenses 

IN 

hai' biai dcOUiit 
ith  the  State Bank  Of  Jndi or in any other Scheduled Baniç pref-

n in 	 Lh Ina\ 	a interest The difloUIlt of Jnterest accurco from tmie to time 
wjJ ordiflaril) bc u'1i 	 re ief to the 8SF personnel nd their famiJi 	If any amount 
IS 1O1in surplus to xequlre 	

in SUI h asvay as to earn maximum, interest 
as GLCd(Qj by tlic. Gosetnin ,  Bocl' 	

{5 

- 	 -•. 

-- 



- ,- 

nu 

The following books and, records shall he maintaitied: -  

Minutes of the Governing Body and Executive Committee meeting. 

h) 	Accounts of all assets and liabilities of the Fund including invcstment. 

Accounts of all income and e:peiidituce, and 

ci) 	progress of all schemes and' projects. 

It, 	J.LDJ3 

a) 	All accounts shall be audited at least once a year by any agency appointed by the 
Governing Body and approved by the Comptroller and Auditor General. 

h) 	The audited accounts iñcludng the balance sheets and progress reports on all projects 
arid schejr1es approved by the Governing Bbdy shall he produced before the Governing Body once a 
:ear 

 

by the Executive Committee. 

c) 	A copy of the audited acc.ints, a copy of the balance sheet and the annual report 
shall be sent to the Prin'ie Ministers Office for jrtfomation of the Committee of National Defence 
Fund, and to the MHA. 

' 	D.iS.REIJ.Q .URE_O.EJEL1E1'i 

Grant of relief would be within tl'ze discretion of the Governing Body and. these rules rio not 
._ ._.. 	. 	.,....,.. 	..,. 	,. 	,-. 4 	.-1- '.r'c 	Li 	1 	to u'y 1iIc;1L'..Ltiy IU L.L4IILL IcilcA 1.) a 	 VI I 4AL. 

LNTERPETATION 

If any, dispute arises about the interpretations of thee rules, he dcision of the Director 
General would be final. 	

, 

'h 'above rules supercede the ptevious Special Relief Fund Rules, June, 1973 approved by 
the. Ministry of Home Affairs in file No. 4/121/73-Ests/BSF. 	 :'.. 

4. 
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rtt 	-rt1 

I 	&uwahati BOCh , , 	
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Suc it' ;iftN-h1-( pç0iis!2U )G4MmiflL 

MM 20( 

In las ciUC\t iCPl (l point iei1tiOfl 	
at (a) &(h) ai c as under- 

As reidS, OUTi o.(a) GuwahatBe (  

I he ease re aiding iiieieaS ol 
pay and entitli1C 	leave i n  

pala mcd cal stall paid out of SRF in FIR HOSpital BSF TC&M has beep 
	in 

Detat. as pci decision taken in the 30
1  overniflg Body Meeting of SRF held on 

einploynIeflt out of all Pvt Funds may be given on contract basis for a period 

5r'insad of contii1uatiC 	
of set'CC on consolidated salary at following rateS' 

eS 1' Jan 2005:: 	 S  

h) SkiIkd 	- Rs 3 000I-( \NM & R idio 	j)l1Ui) 

tì) 	I;;Llte(t 	Rs 27l)U/(MIl li t. 	& ( tM) 

AccordifllY, salary ol all Pvt ftind employees paid out ol l&egtl hinds have 

e ietlminI ihove i
imeiitiond rates and remitted regularly. A point regarding 

cntiilcm 	
of CL/EIJMU & HPL of above stall was also discussed and 

iOVCi wig Uody 

	

to discuss have not agreed to the proposal as now all the appointn1es of para medical 
	 V  

paid out of SRF cc being given On contract basis For a period of onc year in 

consotidate(t salary out o' SRF as mentione(t above. I 
ICUCC such CWO.YCCS..1 	

been 

V 	

V 	 - 

peuimttcd 20 davs,'leavc onlyin a calender year. 
V.---.  

As rgards point No.):- 	 V.  

uhniit ILd I 
h t Ihi_ cacL teg tiding ijipnmntcnt ot M!SLL UiL2L 

flio late 5h I lulang Mono Midwi ( ol I ti hospital 1351 H tpui 
	&iiit aI SRI o 

hem sei ice as ANM( Au\Y Num 
sc and N idwifc) oi in any othci Ci ade —III 

in BSI has au eady been e\amined by MI IA (Pci s-Ill Desk ) thi ough ibis Ote and 

uLeided lb t ont\ t\\ o non-c 
 iibatised post ol A 	

(One each in BSF l3asc Hospital 

I I iudh mm and Bi 13ae hospital Radamtala) ha\ c been sanctioned Ioi 1351 and these 

	

X.

tIed up ,\t  P 	thei C iS flO vacancy ol 'l a/ANM 

ii 

II  

1 	'P 

VVV' 



	

Rl 	\kt1S NSF 

I 	.1 	 I 	1 	I 	
IIY 1  I 	I I 

i 	\lI 	ii 	I'i 	 IIiI 	I'II 	iI:,III.I& 

	

111 iiItI;:I ha 	II 	ttIitI 	tint: 	\LII vnh 	MI 1i\ I) 1 N) 

ci 	 II 	(i 	:t:,t:J Icti 	i ck tfticil 	t) 

1c 	

d c M Y 200 S 
l.

op i 
 

CeW  

	

ft/FR 110 l'(& M Slhag3 	
- j 	icftiI' 	IOfl. 

MY 2009 

7urwahati Bench 

.. 



;. 

—/ 

iNiIUA 0jO1'Ji 	 •. 

) 
the 	Oct., 2005 

O1ISATiQ 

1cea 	 - -•-- 
' 	

I 

j4haS>ifltAmat tliat,rthere is no sanctioned pOstO 1iNM , 

J 	_j - 	 r 
C. 

c 4r4: 	

for anYBSF Hospital by Govt as on date. HoWeVer, ir vLew 

'' 	-, 	5' 	 ) 	 .• 	• 

: 	

? 	of functional' requ.rerfleflt at various lOCdtiOflSQ $M are 

-4 
	1 

V 	being L4ppOiCte 	it,Of SIF arid these posts arep.1rely 

: temporarilY hayifl no other service I 
benefits. ? such. 

, request o \a1OVe 
;4 for regularisatiofl as ANM aainst a9y, 

I 	
cvt sanCtOflit pqsib1eo 

I • 

	

	 .............. 
	 , V.  •. 	 • 	 • 	 , 	. .• 	.••...• • 	.... 	 . 	 . 	 . 	 . 	 .. 	 . 	 . 	.• . 	 . 	•. .. 

__.i_.• 	; 3 	You are requ . .ested to inform said 1adymidWife 

MS 	 ) 
oF;Ac 

4:. ; .. 	
I . . .. 	: . 	. 	• ___ 

4 	I 	 I 	

I 	

t 

SITA'4 ALBAG , 
.•: 	• 	.• 	 • 	Y.  . 	 • •- 	• 	 . 	 .• 	

;. 	 • : 	 '• 	....... 

a 	

cd 	
I 

M. NAM 

ep- 

1k '14 	
I 	
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0 	0 

S 



uwahati Bench 
V  

U? 
VV•:: CV/ //t4/f ! 

- 

I-  
JPAYMENT OF SALARY IHONORARIUM TO S1F STAi1 JOR JVHE MOM'l-i U1 

Fill V ACbTTT-  (W UF1T 1?AD 	TU1T' T-1 	 ii TTD 
LJ .5. 	 V V 	 t.' .5. 	 ,.. VIV  

• 	
' AROLL 	' 	 V  

PCNO  
Dated 

 
D 	.Q, Irs.iVVL5. 	

V , V 	
V , 	A',- iiiit  

•?I £ ¶SJ. 	S%ttAAI% fltStfl'  

•VVV5.IS5_ VV•  

01 	Smt P S Rean. ANM 	3000/- 

IV a 
411, 

1J 

02 	Smt S Das Gupta ANM 	3000/- 

P7lA7/ 	
V 	

VVfI. V 	

V 

V 	

V V 	 ••VVflVV•_VV VV V V V 

V 	 ' 	 ' 	 ' 	 V 	
V• 	

V 	

, 	 V 	

V 

03 	Miss Thumni AnaL ANM 	3000/- 

- 
V 04. VV  SmtKabita Bhattachariee 	.2700/-  

V 	

I JV 	 V 	

V 	

V 

V 

 14- g)\1,4- 	
V 
 VV VV 

V 

V 	 VV 

V 

05 Smt Maniu Dcvi AYA 	2700/ 
V 	 V 	 V 

NIIJ - 
V 	 •5V5. 	 •5VV 	 VSVI •_VV_V 	 V 

V 

i..) 

TVIV 
?rrrV 

•_VVVi•VV.V.f; T.f 	V  

' : 	
V 	

V  j Cen1 

/.j 

— 4 MAY 2009 
5. 

4. 



CA 

I  I 	1 

oil 

tJTNTtI SGNflj 

/4-(•L' 	.• 

! 	 . 

Smt Sikha Saha..AYA 	270O. 
•a 	'' 

I uii 
Smt Meena Kumà. Swr 2700i 

• 	:• 	• 	222e,2'ze KL Y)1/IY- 

08 	Smt Raniana Das Swtr 	2700/ 	 a 

a 

TOTAL RS.22q 500/ 

MAI 

(-t 
(aBe;1th 

7-?j 	c7!,5OO/a cLAly 

cfi 	 P 	 , 	 ( 

• i 	 7&(y  . 	 6cJ/ 
(7) /A1.J • /' ri4J'  i 	p•• 
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; 	:... -::: 	'. : 'i.:. : •• 	 .: 	 .. 	 .. 	 :; 

I
' ' 	

4NxoIV 

VNI 
. : 	NO RAIADMfO1i()5f2UU7I 2?S1D _g-g 	. 	 Dated, theSept' 2007.  

r) 	11 
:• 	 . 	 . 	 . 	 . . .. 	

:•: 

	

v11'S H L 'I htimpi Anal lEO Late Hulang Mono \'ill 	 th Earikhudam stt 
Chandel, Marapur is herb appi±nted as ANM in the Frontier Hospta] S1bgan, 	, 

gara1a v e I (Jo Q I 2007 to 04 04 2008 on consolidated salary ol Is 4 5001 PM out 
of SRF on for a ponod of one year on followmg terms 
and conthlaons  

K'a ) 	Spvie ( u lie. 	1hOU1 asgrnng any rasnns b efore. expiry 	' 

of teams of co]thctua1 p-'riud due to any adixuniLiaiive ieasons oi 	, 

likely pawatv of lund or t her peiiormanee is not lound suitable  for  the 
job b')  giving one niantk notre 

.. 	 ... 	 . 	 . 	 . ;:: • 	 : 	. 	 • 	 • 	 • 	 . 	 . 	 . 	 .'. 	 . 	 . 	 I 	• 	 . 	 .. 	 i. 	;. 

(b) 	The.apprnPTmPnt ('UPS nt co, Sr any rght on her to'daim for regular 
suiie ui to wu.rn foi iegtdar ,  service, or peiisioiiary and flfldfltddi 

: 	 benefit. 	I 	• . 	 :; 	 •i 	. 	 . 	 . 	. 	 . 	 . 	

:;':: 
yt 

(g) 	H1A or ideniia1 arcntrmodatirn will nnt he adnwtsb!P 	
V 

. 	 . 	 . 	 . 	 .. 	 . 	 . 	 S 	• 	.:' 	. 	4f: 
' 

op pnmn$rnent, ny 2) days 1eive is adrnisih1p per ('.4c'nclai year 	r 
1 

(i) 	Sh will he hb! to 	y 	ird con (litionc prnmuJgted by the 
SpeiaI R1iefFurjd .nd Ft IIQ 13SF Txipu.ta 	 ) 

'• 	 ' ,: . 	 : • 	 • 

(i) 	She will h hh1 to i endei paght dutesIemergen(y dvtiec in 3h 
cr 	 TI 

/ 
Authority FHQ (Mm Dte I) LJNo 34(5612007 AiIm l(BbF/2129396 dated 09th  fwO07 

II 

•(MAN0JPAlNUL1)..M 
I 	 DY COMMANDANTAJDM 

FOR IN6PECTOR GEMIRAL 
Pt 	 kiQ ll'WUlAFik I3bI 

• 	 . 	

. 	 •.' 	 . 	 .. 	 . 	 . 

 

t3ept 2 

01 	FHQ(Aclm 1) BS? 	 Copy of undertaingI'Joirung report s 	- .1 

New Delhi 	 endosed 
02 	Miss H L 1 humrn Anal 	li or mb please 

AK1T 	. 	 . 	 .:. ....... 

03 	ltr ilopita1J3SI1 	 For info & necessary action please 

04. 	1f'iie. 	/ 	
• 

• 	

••• 	

.•..•. 

fjl~~o _Q 



0 '  

:]tinA 	Lahi(iripura) on i e ii:HidaicId sakiiy of 
;H 	tIji:iiij Li\c 	itt 	(itCd) only. t ) tI 	i'iith out (1 SII 	Ofl purely 

the lollowing lemnis 
onuition that :— 	 :. 	 - 

(a). 	Service can be terminated without assigning any reasois before expil 

of,cononewal piiod demL u dny admmnistiatmvc icasons or likcly pauc 

r' if 	porf'ornianco is not dound suitable fat the iob by giving me monlhs 

1mc appoin tnicnt doesnot confer any iight to me t 6 claim for 
Ch to count Or regular service or pensionemy and financial benefits. - 

(e) 	Ii RA or residential accommodation will not be admissible. 	
0 

(L; 	OuR 20 days leave will be admissible to into during the year at my 

cmfl;iO\fl1Ci11. 	 . 	 . 

1shail be liable 1,(,) abide by terms and cQndition prom ulgated by the SRF mmd 

l - tr I-IQ USF Tnpura. 	 . 	. 	. 

(1 	I shall be liable to iendcr nighUem3rgency duties in the hospital. 

/ 	 I 
( (1 	 Signatuie______  

52 imc 410P3 // 

LQJIFRSIGNATUR 

H  

- 	 . 



/ 

\ \ J J JN DSi AT.  

çIL)j\'1)IQ Q (ONFRA(J UALli/. 

MM 	
: 

Fhe arni of the SOP is to lay down coiiipiehensive and clecu cut 
insuuctions/guide lines foi appointment of contractual staff out ol BSF 

. 	
J)fl\11e funds oji functional requirement basis.  - 
2 	 ! 

I 1i( IfltI uc1iOfl 	1i1I COfl1C iiilO 101 CC [i 0111 lhC dfl C oi issue 

. 	 : 	 . 	
m 	 ;. 

AM' . LJ.m  

1  
Lvci y Ot I uaiiitng unf illcd tiid LVUI y vtcdIlLY II it 	 I' 

aitci shall be filled in accoidancc with the instructions acontau 	
I d ntth'  

OP and the piocedwe as may be piesciibcd by the Gove 
Relevant Pvt Fund fi om time to time 

SAWNGS 	 S 	

: 

These jtuç 	 io barin. onthe aicaiesoiiigM 

ctill ippointcd out of pi ivatc funds i shall coliti'llu 	c govcl ncd by the \U 
c\lnlg  insti uctions till then conti actlSci vice expii esCor

they opt for this 
.5 . 	 - S  

c.onl:ract on their own. 	 ¼ 	 1 

DETAILS OF POSTS S  
The details of posts eaimatked foi appointment out of Pvt lunds as on 

date aie enclosed as per Appx-'A' attadied to this SOP The posts shown 
eat maikcd aic subieci to increasc/&ctcdSe, depending on tc work load and 
availability of tile conceined puvate funds to be decided by the Govening 	I 
Body of the iespective piivate nd 

SOURCEOFAPPOIN 1 MNS1 
All th posts shall he filled in Ii om amoilgst tile widows and wai ds ol 

the deLasd BSF pusonnCl died while in sei vice! boaided oul on rndILal 

i ounds due to miul y/dicase sustained Willie pet fot ming bonaIidc Govt duty 
ubjct to fullillmg suitability conditions and also kcping in mind the 

financial position of sLiCh candidates in thc event of loss ol bicad cai ncr of 

the family. Tile 2oioWY for such appointments shall be as undci - 
\s,arsofdeceased members of the force died due to . 	. 4 
natut al death/disease while in scivice 
Wives and wards qf BSF pcisonnel boarded out on medical 
grounds due to injury/disease sustained while on bonafide 	S S  

Govtdut..  
Wido\is/vardS of deeasd 	embers f tile force. kil1d 

during operations against extremiStS /miscreailtS smugglers, 	•. 

p p  

S .  

S 	 Q• 



- 

r . 

Cerr* AdminkteTruna 

- 	 - -.---------- -\_. 

utatB&n"h 

daCo il , S/tV,111S 	
hordC 	c11 mi nal 

- skiO- 

d) 	\V ido\VS 

/\vardS of dcceascd member ol the toree Id I 
led 

during \\1. 
	all 

Not 	The \V1VCS/\\t OWS 
and W2ItdS ol men)bCrs ol 

the Force who 

• 

	

	
oinCd BSF on or after 1. .04 be givefl first prioritY ° 

above mentioned aicgorieS. 
in case of a widow or ward of deceased BSF 

persOflflCl 
not f0lFdlmg 

the 
 eligibilitY &iteria in terms of age, qualifiCatbo' and experie1e the same 

cases 

	

may be relaxed by the DG BSF in excePtional 
	by çecording the rcasOflS 

in writing. in case of not finding any 
eligible perSOfl 

as mcnti0n above the 

pQst shall remain vacant till the avai1ab1tY of cligibi candidate. 

/7 s sa I be made by a duly constituted Board 

of Officers to be detailed by the appOiflti 
	authoritY om priSiflg of one 

Com'Th1111h/SCC0O 	

in- Commaild as presiding Officer and two Dy 

ConldtSl 
Asstt CoflldtS and one i-Id CllACC0tahht as mcmbC 

	and 

emolW11etS is to he met out of pvt fundS of the Unit 
ISectortFtr HQ/TTg 

lnstitUti0 
However, a royal of ti • 	

shal' he niandator for all 

for 
hjCh a ment is to be made out o 	

ivateiL 

ihe Force 	

The selectiofl will b&made by the Board of 

.e
rsstiictlY as per the procede prescribPd by the 

appot1fl autbortY. 

All ppOintfhd1 

shall be made on £ tractUat15 for a period o 

a time and can be extended on writtefl request of the iridiidU by the 

appOilt0 	
authoi'itY l'or a itrther penod of 

twO 
yearS on yearlY basis 

e
pend1flg upon the functi0fl rcquirel1t of the post, 

yai1ahty of fundS 

performahlee 	
and discipline of the candidate. 

	In order to 

accomm0te10V ernpl chances to maximU11 needy 

widoWSI1 
of deceased BSF perSOfl0 

and to keep the waiting period in 

check, 

flln wnin. 

An CXCCUtI committ coinprismg of one DC and one AC and One 

SO (MiniStenal Staf shall be 
constituted by the appoiflt 

0thority for 

5ctti° the specific grounds of the applicants for 
xtendiflg the period of 

s,jce for one mOre year and 
00 

recommel ation of the executive 

conmU the appG 

itment may be extended by one more year under orders 

of the DO BSF. 

7 

holder 
14 



The Oil1i1Ct \VOUld hOt he extended Ofl rei  mage of \WjdOWS and also 

in the case ot marriage of emplOYcCi 
daughlel of the deceased. In the case of 

a ppointment of son/daughter of the deceased, an: u ndertaking shall be taken 

from 	iti/liC that lt /lie will Slippuhi 
his/liet wulowed iwther ai'id oilier 

dependent members ol (lie lamily. , 
in case of any CO from the 

mother/depefl1t of the appointee regarding non supporting the family, 

his/her services shall be terminated before the cxpiry of the term of contract. 

Draft appointmet order is enclosed as Appx IC'. 

9. 	Jl-U' 
All the 	

t fund employees shall he 'paid consoldated. emoiurnefl as 
noted against each post subject to 'revieW by the Governing Body' of the 

respecti\lepvt frind from time to time: - 
PAMC STF 

afLNui 	
- 	Rs. 4500/- per month 

M 	
- 	Rs 4500/- per month 

(c)
- 	R.s 4500/- per month 

UTHER STAFF:- ,.s fl / 	-- 

(a)cj.ik 	
- 	Ks 4UU/- pei ioiw' 

(b) 	
Rs 4500/- per mon 

ce 	Mm 

(c)
Rs. 45 00/- per mon 

10 	

- 4M4Y zoos 
 EDUCAT 

.ADICAL STAFF U 	azti enc1i 

I 

-4. 

I J 

r 

-. 

Ala 

' 101-2 ol-CcIUivaC 
Three years diplotha in general 

N ursing Prograh'flIfle 

Registered as Nurse and Midwife 

with Central/State Nursing counSj'l. 

Weightage be givep for working 

experience ' 
. (i) 	10th or equivale1t 	. 

iliarY nursing/ 
Training in aux

midw , 

• 	or multipurpose health worker Female 

Weightage be given, for working 

exprieflCe 
• . 	(i) 	8th Class pass 
• ' 	. Trained or with working 	 ' 

Staff Nurse 	- 

&NM 



M 

i•_ 	
_'1 

/ 

CBfl 

 a hoSP 
e4elC as 'DAI' 

comp 	
authoritY cfl- 

ø rch:ix  

ra 	0n1pa.sstonatC 	caSeS. 	Also 

rc.cfl1abon o Dir (Mcd) wih h r  

ml 5eh appoil meiit out of 

sRF in ISY Uosp' Ml 
R0001S. 

5th class pass 

W e iglitage for orkiflg expCrie 
çic%1esM0tl1L  11 

	 (i) 

) 	
jgCtO worku cxpCflCfl 

1 .ERSTAF 

Clerk Edut0h1ai Qua1iflcao - 10+2 or eqUiVat 

Tpiflg speed 	

-30 WPM nflglish0r2S WPM in Hindi 

Slall possesS basic 
1 	l 0w ge of Computer operati0 

cQQPLlesm 	
(i) 	

Matticul3.te or equià1t 
egithage for past ,expei'iC0 

(1) 	
10±2 oreqUiVatth1 

nurSetY teacher 
raiO119• 

Weith 	
for past experie e. 

11 	

.. 	 -, 

The mjnjTh1 
age limit for such appoifltme 	

shall be .1 8 yearS and 

mimuhul ,ae limit hall be 45 yearS. 
I3CSidCS, 

the candidate shall be 

phySicaUY fit and mentallY soud for 5uch apPOtr1tmctS and shoUld be free 

from any kind of. 
0 ta

giouS diseaSe and other aimeflts for which the 

candidate shall hve to 
n

derg0 medical test from BSF Ml RoOrnI105P1tal 

12 
The 

RAPLACT—E  appo1ntmt shal' be subject to verification of his/her chalaCt 

and Antecede1s. 	

0 

13 	

0, 	

•0 

The emploYee appoiflt out of the pvt funds shall be entitled for 
da s annual leave and da s Casual Leave in a ear. Besides they may also 
avail SundaYs and Gazetted holida is. No other ieaVe shall be enleda any 

ahSel 	

from dutY includii sickness shall be regular ed by competent 
authoritY out of 20 daS leave and cniaini0g absence e1iod over and above 

20 days shall he treaCd as leave 
withOUt 

pay. The emplOY shall have to 

obtain priOf sanCti01 
from the comP° authOritY 

UdC1 whOm the appOiflt 

bcO proce
edm on Leave failing which the period of such 

4•0 



-:: 

1b' 'L chall bc UClCLl 	k l\'L \VtthO1t P Y ii1 fl() p ysliH 

.. - 	bi• such absence fr()11 duty. 	 --- 

if a pCrSOfl o\'crStayS leave graflte(l 1:0 him without clue auflioriya 

registered letter to be scnt to himI1cr asking hin/hcr to ioin duly forthwith. 1' 

he/she joins duty \Vitiulfl .thc Sti1)UiatCd dac, t1c penod o I absence nmy be 
regularized by the competent authority by granting leave duel leave without 

IJay. [-Towever, when 110 
leave isdue, jndividua will only be entertaiiied on 

production of valid reasons for such bsence with supporting documents and 
in case of any illness, fledical cetificate from Govt Hospital shall only be 

. 	
entertained. 'If the individual 

continues to be absent without leave s  the • 

t 
. . concerned autbority shall send sho\v iticc t11•ougll icgistcrcd post it 

hs/hcr all luoWfl 
addiesses mcludmg the last 1iown addicsS Thiity days 

time fiom the date of icceipt Of Show Cause Notice may be given to 
md!\'lduai to submit hi/hci explanation and defence m wi itmg If no 

Cs1)OflSC IS 1CCC1Cd 
Ii ow the nidividual with in tj)UldtCd time 01 ii his/hc 

e\planatlon and defencu is lound devoid of iniit by the competent authoi ity, 
he/she m b lemo\'Cd by appointing authority from selvlcC aftci due 
application ofiiid and recording the reasons in writing. 

14 	u1R LEAVE 
Unavailed leave shall not be earned forwaid 01 ciedited to any leave 

acouiit and also no leave salai y for the unutilized leave shall be paid 

15 AUThQITY 
o tw thstandiflg with any of above clause, 

iwbo' ity to 1 ax ny_qUi2t ci CHl 

l6ENERAL 
(i) 	

The contractual appointment can be terminated simply at any time 
by the appointing authonly by givmg one-month notice oi one 
month's salai y without assigning any iason 
The employee can also resign if iequircd by giving one month's 

notiCe 01 depositing one month's salaiy.  

(in)ivies are liable to b tianslencd to any whie in India in 13SF 

establishments 
(iv) The appqintcc shah 1  not be utiticd lo any bcnclits like piovident 

fund, pension, giatuity, medical attcrfdance etc 
The appointeei'NOK of appomtee shall not be entitled to any 
chim/compeflSatlofl due to any in1ujy/death of the appointee durmg 
his/he stay/peiloifliance olduty duiing the peiiod ol contract 

He/she will not 	entitled to any 1A for jolnLflg the appointment 
Any case of moral tul pitude or sei ious misconduct, the services of 
th pvt fund employees may be teiminated aftci conducting an 
enquLly with immediate effect by the appointing authoi ity.  

Mcdial lacilities to the extent inedtcineS and seivies available in 
local BST Ml Room/BSF hospital may be availed fiom BSF MI 

5 

• 	 ;.:•. 	 1 	 .• 



—'S I,--  - 
•;. 

- a  

C 

e. 

kooi\1 mid no iC mit) :fflCt ol epC1 
will he applicabl  

may not he rcterred 
to civiliafl hospitals icr ireatL 

theSe 1COS anC'i onditi0 	Will 
not he appliCat) to 

empIoyCCS ot 

BSI schools 	echfli being ufl 
from Central Education lund as 

they are gO\/emeCt by separate guid&' es based 
on BSF Education 

cOde. 

(x) 	An agreeme1t 	
and. conditions of appo tmeflt on 

basiS shall he i-equiied to be signed by the appointee and 

DIG/AD /Comdt ci' the OflCC1'1 	DteIl IQ/uniI on bclial I of thc 

appo1flt 	
authoritY. SpeCi11e'1 of agreement is attached as 

AppX- 

'B'. 
(xi) The 

normaking 'hourS 
shall be 'from 

d

0930 hrs to 1 0O hrs 
l wor 

cludig half an hout lunch breal or as decied y the appoifltm 

athOlitY from time tO time. 
I lowever, services of the 	

pointee  

shall be called for whcnCV any 
situation arises. 

(xii) The appointee be allowed to avail gazetted. ilolidaYS and 

admiSSib to' the nembe1S of 
the  force apd the same can he 

p1'efixed/5 wit their ieae. 
-Th 

of  

Dted, the •07 	
Dy 

a 	

'i n speCtOl' General (AdP) 
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Dated. 

r tYPO 	 I 	 I 
14 

The 

' 	

I 	MAY 2009 	I 
I 

" 
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1 	 p1eae re!er 	Jour J/o0 AdmI/BSFR/SRFfPP/03/629 

atd 10th OctE 2003 on th subject menned above..,' .. 	. 
£ am dir-cted to i.nlorm you that the case regardl 

• 	i1ng up.of post of Staff..NUrS?/MLAYa 	
. 	: 

S? v Frontt' sp2 tal BSF R&G Jodhpur has been exnined at 
and dsrd by the.. Cope.tet aUthor.tY that these post . 

	

\\\\ \ 	
tc ba flied ip ftom the i.sdos of BSF only 
ccntraet baaif rena ear as 	 • 0 	•• • 1 

d eL 	
pptC oily iterett.Lng approval from FHQ 

TZ 	reck 	o 	cont r 	 1 

jr aer cciJng approval from FH0. 

) Ti service of the apptt is not countable for regular / 
jervLce pnionary d f,inanoial beneXit8 

ii.) The service can be teiiJLated in case candidate 

	

' 	
o 1oid unsuitable 	the job or due to any other 

a&inistratiVe reason likely paucity of Lund giring : 
one month noioeI 

& free accoOdatOL a 	antitle ?% 

i 	On app 	en 8 daVe Casual Leave only is adiizSible 

O 	
. 	per.Cà1eflerYeai 	0•• 	0 	•, 	. 

s) Canctidate wi1]- be liable to abide by terns enc 	
0 

conditiOfl8 promulgated by the peelal Relief Fund 

0•' 	
0 	 Cfl conceed Ftr. HQrao. 	 0 	

•. 	• 0 	• 

vi) Candidate iU be liable to xend2r i4ht dtieI3/ 	 4 

eergoflOY dutie in the concerned 1oapital5 

• 0 	 .JDLDIG ( 	I.FARJ ). 	• 	0 . • 
• 	•• 	0 	0 	0 	• 	: 	. 	• 	• 	. 	•• 	0 	•, 	• 

Gopf 

I AU FL HQZ 13SF 	it i eauested that ail BSF 
2 Ui SHQrs BS? 	I widowS'W111 be appointed 

• . 	. 	 A? 	 . 	out of SRF in the above 
b, / BSF 	 ter2s & conditious4 

ia DteR J( Purcx 	For ifOpiaase 

0 	
0 	• 	 0 	• 	

0 	
O:.10 

0 	
• 	

.: 	
. 


